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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 544 OF 2023

IN THE MATTER OF:

Paras Nath & Anr ...Applicants
VERSUS

Uttar Pradesh Pollution Control Board & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO.8/ IFFCO TO
THE OBJECTIONS/REPLY ON BEHALF OF THE
APPLICANTS TO THE JOINT INSPECTION
COMMITTEE REPORT DATED 05.12.2023 FILED.

1. Atthe very outset the answering Respondent denies each and
every averment and contention raised in the objections to the
Joint Inspection Committee Report dated 05.12.2023/
16.04.2024 filed on behalf of the Applicants, except those
which have been expressly admitted by the deponent in this

reply.

2. For the sake of brevity and to avoid the multiplicity of the
papers all the facts stated and contentions raised in the
response/ objection dated 11.02.2024 on behalf of the
Respondent No.8/IFFCO filed to the report dated 05.12.2023
filed by the Committee, may be read as part and parcel to the
present reply.

3. That the attempt of the Applicant to highlight this matter by

putting baseless allegations before the Hon’ble High Court of
judicature at Allahabad and Hon’ble Supreme Court have



already failed and both the Hon’ble Constitutional Court

were not impressed by the allegations made by the Applicant.

That the Joint Inspection Committee appointed by this
Hon’ble Tribunal in both its reports dated 05.12.2023 and
16.04.2024 have categorically highlighted compliance of all
norms and provisions of Environmental law by the
Respondent No.8 herein. Certain portions of the report
wherein some ambiguity has been found, the Respondent
No.8 has already filed objection on 16.02.2024 to the report
dated 05.12.2023 before this Hon’ble Tribunal. The same

may be read as part and parcel to the present reply.

That it 1s submitted that there is no substance relating to the
alleged environmental harm that has been brought forward by

the Applicant through the present Original Applicant.

That it is pertinent to mention that [IFFCO has been receiving
several awards for environmental protection year after year.
Few of the awards received by it are: -

a) Certificate of appreciation awarded by Rotary Club of
Allahabad, Midtown for promoting environment
consciousness and practicing pollution control.

b) Environment Pollution Control Award in the year 1995
organised by International Green Land Society during
2™ Jawahar Lal Nehru Memorial National Awards.

c) FAI Environmental protection award for the year 1996-
97 by Fertilizer Association of India.

d) FAI Environmental protection Award for the year 1997-
98 by Fertilizer Association of India.

e) Awarded Indo-German GRENTECH environment
excellence award for the year 2000-2001 in fertilizer
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industry sector for outstanding achievement in the field
of Environment protection.

f) TERI Corporate Environmental award 2000-2001 by
Tata Energy Research Institute.

g) Rajiv Ratan National Award 2005 for Best Pollution
Control Gold Award.

h) National Award by Confederation of Indian Industry
(CSJ) for Excellence in Water Management — 2005 for
being a Water Efficient Unit.

The respondent No.8 reserves its right to place all the
supporting documents apropos the same if so required or

directed.

That it is further pertinent to mention that IFFCO is
maintaining the highest level of environmental pollution
control and this fact was also stated by His Excellency The
President of India Dr. A. P. J. Kalam in his speech/address at
the inauguration of the 58" Annual Session of Indian Institute
of Chemical Engineering — CHEMCO 2005 — held on
14.12.2005 at New Delhi.

It is submitted that IFFCO is one of the very few fertilizer
units in India, which has been granted certificate of
registration under ISO — 14001 by International
Standardization Organization, Geneva. The said certificate of
registration under ISO — 14001 is only awarded when an
establishment operates environmental management systems

as per international standards set for pollution control.

That the IFFCO, Phulpur has installed Environment

Management System as per International Standards ISO



10.

11.

12.

14001: 1996 and due to the excellent Environment
Management System, it has been granted ISO — 14001,
certification for not only for the factory premises but also for
its township at Ghiyanagar, Phulpur, Allahabad, the Hospital
and the Moti Lai Farmers Training Institute located nearby

the factory.

That the environment quality and pollution control at Phulpur
is efficiently affected by providing all necessary and adequate
pollution control measures, monitoring system and treatment
plants for liquid effluent & air emission. The control
units/systems have been operating efficiently since the
commissioning of the plant. The quality of treated effluent
always conforms the standards laid clown by U. P. Pollution
Control Board and MINAS (MINIMAL NATIONAL
STANDARDS).

That for monitoring of liquid effluent quality IFFCO has a
most sophisticated monitoring Laboratory equipped with
modern instruments. The Laboratory is also recognized by U.
P. Pollution Control Board, Lucknow because of its excellent
monitoring capabilities. IFFCO's R & D unit is also
recognized by Ministry of Science and Technology,

Government of India

That due to its excellent environment management and
pollution control, IFFCO has been granted consent order for
liquid effluent under Water (Prevention and Control
Pollution) Act, 1974 by U.P. Pollution Control Board,
Lucknow right since beginning of its plant i.e., year 1980

though commercial production started w.e.f. March 1981.
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13. That the Applicant vide the Objections/Reply to the Joint
Inspection Committee Report dated 05.12.2023 filed by him,
has made various false and baseless allegations against the
functioning of the Phulpur Unit of the answering Respondent
No.8, which are specifically answered and substantiated

through documents as under:

1. That the Applicant has alleged that the unit operated by
the Respondent No.8/I[FFCO was being operated from
01.01.2022 to 31.12.2022 without any consent and
clearly in violation of the Air Act and Water Act. In this
regard it 1s submitted that the above submission made
by the Applicants in void of merits, completely
misplaced and as such does not represent correct facts
before this Hon’ble Tribunal. The Phulpur Unit operated
by the Respondent No.8 was being operated with a valid
consent under the Air Act, 1981, as well as Water Act,
1974, from the period 01.01.2022 to 31.12.2023 and no
violation in terms of the Air or the Water Act has been
done by the Respondent No.8/IFFCO. True Copy of
Copies of Consent Order dated 04.01.2022 issued by the
Uttar Pradesh Pollution Control Board under the Air Act
1981 is annexed herewith and marked as ANNEXURE-
A.

True Copy of Copies of Consent Order dated
04.01.2022 issued by the Uttar Pradesh Pollution
Control Board under the Water Act 1974 is annexed
herewith and marked as ANNEXURE-B.
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11. That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO is operating two Ammonia
Plans without prior consent from the UPPCB. In this
regard it is submitted that the aforesaid submission is
completely misplaced and as such does not represent
correct facts before this Hon’ble Tribunal. it is
submitted that the process of urea manufacturing is well
defined and already disclosed while making application
to concerned Authorities for obtaining Consent to
operate. The urea manufacturing process is a long
process with reaction of natural gases at many stages
with varied pressure & temperature levels. In order to
have the operational flexibility in terms of operation and
maintenance; the manufacturing process is bifurcated in
separate sections. All the natural gas used in the process
1s converted in urea manufacturing only. No
intermediate product i.e., ammonia or CO?2 is either sold
or used in any other process. A schematic diagram is
reproduced hereunder for kind consideration of this

Hon’ble Tribunal:

C02 Gas

50800 Nm3/hr

NaturalGas Urea
50110 Nm3/hr  JLGCLu L T TTEM Ammonia r :
Steam Section  Synthesis Synthesis

143 MT/hr

126 MT/hr ' Section Section
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That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO is operating a captive
power plant using coal. The said power plant if of
capacity more than 50 MW which requires not only EC
but as well as consent under the Air Act and Water Act.
In this regard it is submitted that the aforesaid
submission is completely misplaced and as such does
not represent correct facts before this Hon’ble Tribunal.
it is submitted that the Respondent No.8 has mentioned
in detail all the stacks of Captive Power Plant in the
application dated 02.12.2022 submitted for CCA

(Consolidate Consent & Authorization).

True Copy of Application dated 02.12.2022 submitted
by the Respondent No.8 before the UPPCB is annexed
herewith and marked as ANNEXURE-C

That accordingly Consolidate Consent & Authorization
dated 21.12.2022 under Air and Water Act has been
provided, which stipulates in condition No. 19 as
under:-

“19. Industry shall operate and maintain APCS
installed at existing 02 Nos. Primary Reformer
Furnaces, 03 Nos. Boilers of capacity 125 TPH
each, 02 Nos. Urea Priling Towers and 60 TPH
HRSG, in such manner to achieve the emission
standards for fertilizer unit, prescribed under
Environmental (Protection) Rules, 1986.”

True Copy of Consolidate Consent & Authorization
dated 21.12.2022 is annexed herewith and marked as
ANNEXURE-D



1v.

The unit has also obtained EC dated 14.03.2022 wherein
captive power plant has already been specified in Para 3
and 12. Para 12 of the EC dated 14.03.2022 is

reproduced hereunder for ready reference:-

“Existing unit has Natural gas & Coal based
3x125 TPH steam boiler with 100 m stack and 1

x 60 TPH HRSG with 30 m stack. No additional

Boiler is proposed. Particulate emission is
within the statutory limit given by CPCB &
UPPCB.

True Copy of Environmental Clearance dated
14.03.2022 granted by UPPCB is annexed herewith and
marked as ANNEXURE-E

That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO is discharging its domestic
as well as industrial waste outside the industrial
premises. Further, storm water drain is being mixed with
industrial and domestic effluent which is evident from
the fact of traces of ammonia and other industrial
effluent being found in it. In this regard it is submitted
that the aforesaid submission is completely misplaced
and as such does not represent correct facts before this
Hon’ble Tribunal. it is submitted that the Storm water
drain does not carry wastewater in any condition.
However, it carries only rainwater during rainy season.
The storm water drain was also sampled before it
merged with the [IFFCO drain. The wastewater analysis
showed that the storm water drain had BODBDL, COD-
19.2 mg/L and TSS-BDL mg/L. It is again highlighted
that IFFCO is a ZLD Unit, and no industrial or domestic
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V1.

waste is being discharged outside the premises. Any
effluent generated in plant premises is not being
discharged outside the industry and the Unit ensures
ZLD, except during the rainy season.

That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO that the Respondent No. 8
only had in year 2020 and 2021 consent under Air and
Water Act for production of Urea. However, during the
said period the Respondent No. 8 had also produced
Ammonia in huge quantity without any consent under
the Air Act or Water Act. Hence, the production activity
was carried out illegally without requisite legal
compliance being done. It is submitted that the aforesaid
submission is completely misplaced and misleading. it
is submitted that the Applicants here have alleged that
no consent for ammonia in the years 2020 and 2021 only
whereas, in Para 3(b) of the objections, the Applicants
have alleged that the Respondent No.8 had no consent
for ammonia, which is itself is contradictory.

That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO that the joint inspection
committee has made a bald assertion that the
electromagnetic flow meters are provided at the source
of water as well as the outlet of ETP with connectivity
the CPCB and UPPCB. However, in the report
submitted the committee has not been able to place on
record the data available with itself but has only relied
upon the data provide by the Respondent no. 8 as per its
log book. It is submitted that the aforesaid submission is

completely misplaced and misleading. It is submitted
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that Online connectivity of pH, TAN, (Total Ammonical
Nitrogen) and recycled flow, has been installed in
I[FFCO Phulpur Unit since 2016 and data is constantly
being transmitted to CPCB/UPPCB server. Some of the
pictures of the online connectivity installed at the
[FFCO Phulpur Unit are produced hereunder for kind

consideration of this Hon’ble Tribunal:-

Installed Transmitter & Receiver on Boiler duct
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That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO that the Respondent no. 8
has been running the plant which is covered under
“Category A” from 14.07.2011 to 13.03.2022 without
any EC in terms of EIA Notification 2006. It is
submitted that the aforesaid submission is completely
misplaced and misleading. It is submitted that the unit
has obtained EC as per EIA Notification whenever it
was required as per the provisions of law. The
contention of the applicant that the EC is valid for only
5 years is vehemently denied and it is stated that validity
period of EC is only for green field projects where it is
required to be commissioned within such specified
period and no fresh EC is required to be taken until and
unless there is a change, modification in the existing
process, plant or expansion thereof. The unit has

obtained EC for each modifications and Expansions.

That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO that the Respondent
submitted proposal only for Modernization and
Expansion of Existing Fertilizer Plant for
Manufacturing of Nano Fertilizer. Hence, the as on date
the manufacturing of Urea and Ammonia are without
any EC and is being done illegally. It is submitted that
the aforesaid submission is completely misplaced and
misleading. It is submitted that EC is granted for the
whole existing facilities along with modernization &

expansion. EC requires for the modification and
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expansion of exiting process and plant, hence exiting

process and plant will remain valid.

That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO was required to publish the
grant of EC in two widely circulated local newspaper.
However, the said condition is stated to have been
complete by publication in some newspaper called
“Hindustan Samvad”, “Swantra Prabhat” and “Pioneer
News Service* and “Jeevan Express News”. This also
evidents the extent of disregard to law by the
Respondent no. 8. Further till date the Respondent no. 8
does not shows the same on its website. It is submitted
that the aforesaid submission is completely misplaced
and misleading. It is submitted that the Committee itself
has concluded that the EC conditions are complied.
Hindustan, Amar Ujala & Pioneer News Services are in
wide circulation. The Public hearing was held on
04.01.2022 where more than 100 nearby villagers of
participated. True Copy of Minutes of meeting of public
hearing alongwith photographs is annexed herewith and
marked as ANNEXURE-F.

That the Applicant has alleged that the unit operated by
the Respondent No.8/[FFCO has obtained the EC by
playing fraud and by making incorrect statement and the
requirement of water after modernization was only upto
35290 KLD where as the unit is utilizing almost double
of the said quantity. In this regard It is submitted that the
aforesaid submission is completely misplaced and

misleading. It is submitted that for correct amount of
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daily extraction consent, sum of all the “Maximum
Allowable Annual Extraction of Ground Water” from
all 18 bore wells divided by 365 days is considered. As
per the annual extraction consent, the daily figure works
out to 35477 KLD. The average water consumption
from 01.07.2023 to 18.10.2023 was 28337 m3/day. In
the report of the joint committee it was miscalculated
and methodology is incorrect. It is submitted that the
total Gound Water withdrawal Capacity through 18
borewell, as permitted by Ground Water NOCs is
1,29,49120 M3 per year ( 35477 m3 per DAY). Total
Rainwater being recharged of roof top and run off area
of our Ghiya nagar township through 5 nos. Rainwater
harvesting tanks and one pond (recently developed in
cordet) = 5232043 M3 per year, i.e.. 40.4 % of Total
withdrawal Capacity ( 1,29,49120 M3 per year). The
respondent no.8 has submitted a recharge Plan to the
Ground Water Department of Prayagraj , for recharging
the Narai Pond situated approx. 5 km away from IFFCO.
Approx 2630054 M3 per year i.e., 20.31 % Total
withdrawal Capacity ( 1,29,49120 M3 per year) will
be recharged, if the proposal for the recharge plan
would be considered by the concerned District Govt
Authority. The daily ground water withdrawal is within
the maximum limit. As per the U.P. Ground Water
(Management and Registration) Act-2019, IFFCO
Phulpur has obtained NOCs of all 18 Bore wells which
have already been submitted and are part the Report
submitted by the Joint Inspection Committee. Besides

the NOCs, IFFCO Phulpur has also obtained the
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Registration Certificate of 18 Borewells as per
UP.GWD Act-2019. True Copy of Registration
Certificate of 18 Borewells as per U.P.GWD Act-2019
and Copy of summary of the consent for all 18 Nos. bore
wells ground water extraction on daily basis and yearly
basis is annexed herewith and marked as ANNEXURE-
G (Colly).

That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO was operating without
groundwater extraction permission before 15.02.2022.
In this regard it is submitted that the aforesaid
submission is completely misplaced and misleading. It
is submitted that IFFCO Phulpur Unit has No Objection
for ground water withdrawal since 1995. True
Translated Copy of NOC dated 18.02.1995 is annexed
herewith and marked as ANNEXURE-H.

Since then IFFCO Phulpur unit is paying water cess
regularly to UPPCB which confirms there is no
ambiguity between the authorities and IFFCO. Since
GST was made applicable w.e.f. 01.07.2017 the cess
was abolished and matter was referred to CGWA. True
copy of Water Cess Bill dated 05.06.2018, 17.10.2016,
17.03.2015, 23.08.2013, 15.10.2012 & 04.08.2011 is
annexed herewith and marked as ANNEXURE-I
(Colly)

Thereafter, the answering Respondent No.8 had filed an
application to CGWA for NOC to ground water
withdrawal in February 2018. True Copy of Application
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dated 20.02.2018 submitted by IFFCO before the
CGWA is annexed herewith and marked as
ANNEXURE J.

Recommendation dated 19.03.2020 of NOC for Ground
water withdrawal from CGWA was granted. True Copy
of Recommendation dated 19.03.2020 given by CGWA
is annexed herewith and marked as ANNEXURE- K

In the meantime, [FFCO Phulpur Unit was periodically
requested the Concerned Authorities to raise bills for
water cess but no demand was raised by the authorities.
However, it was later informed to IFFCO that the NOC
shall be granted by the State Authority GWD, Govt. of
U.P. Finally, NOC was granted to IFFCO Phulpur Unit
for ground water withdrawal by GWD, Govt. of U.P.
after payment of Rs 6,00,47,680 as fee /-

True Copy of Authorization/NOC dated 19.02.2022
issued by the GWD, Govt. of U.P. is annexed herewith
and marked as ANNEXURE-L.

That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO has extracted extra
groundwater and violated the terms of the NOC granted
by UPGWA. In this regard it is submitted that the
aforesaid submission is completely misplaced and
misleading and as per consent for the said bore well
(attached on Page No. 265 of the report), the allowable
water extraction is 3840 KLD (320 KLD x 12 hr/day)
which is more than the extracted value of 3386 KLD &
3451 KLD. It is also submitted that the daily water

withdrawal 1s well within the prescribed limit and the
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Unit has never flouted any conditions mentioned in the

NOC granted by the UPGWA.

That the Applicant has alleged that a huge quantity of
wastewater generated is not being treated completely by
Respondent No. 8/IFFCO Phulpur Unit and the same is
discharged through the storm water drain, the outlet of
which is shown in photograph at page no. 48 of the O.A.
In this regard it is submitted that the aforesaid
submission is completely misplaced and misleading, as
STP is continuously operated during daytime. The
available storage 2400 KLD is sufficient for domestic
un-treated effluent generated during night-time which is

pumped to STP from next morning.

That the Applicant has alleged that the unit operated by
the Respondent No.8/IFFCO has provided material
balance, log book, which do not tally with the material
balance on the day of inspection. Leaving aside the
minor discrepancy, there are major differences also. The
said discrepancy shows that the Respondent no. 8 is
maintaining the records of the material accurately and it
is producing more than the permitted quantity. In this
regard it is submitted that the aforesaid submission is
completely misplaced and misleading, as the material
balance data has been re-checked and found OK. The
data noted as per logbook does include GT-HRSG gas
also in addition to ammonia fuel consumption. The data
recorded on the day of Inspection i.e., 17.10.2023,

includes gas consumption in ammonia fuel, GT-HRSG
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& utility boilers. The total urea production is within the

maximum permissible limit.

14. That in addition and for kind consideration of this Hon’ble

Tribunal, measures taken for controlling the quality of liquid

effluents at IFFCO Phulpur Unit to make it pollution free

since very inception of the factory of IFFCO from 1986 are

as follows:

D)

iii)

Softening Plant Sludge - The water softening by cold
lime process is carried out in order to reduce temporary
hardness of raw water from 350 ppm to 80 ppm suitable
for cooling water make-up required for plant process
system. The sludge/slurry produced during this
operation (23 M3/Hr. approx.) containing about 2.5%
solids is pumped to Ash Pond for settling and only clear

water overflows, which is reused.

Process Effluent from Urea Plant - The process water,
generated during production of Urea is separated in
several stages and purified and stripped of its ammonia

content and is reused in Plant Process.

Blow Down from Cooling Towers - Since inception till
the year 1997 about 180 M3/Hr quantity of cooling
water was continuously discharged from cooling towers
to control circulating water parameters like chlorides,
sulphates and other salts within permissible limits
required for better heat exchange operations. Part of this
was re-circulated to water softening plant, which formed
the make-up for cooling towers. Remaining quantity

was treated in Effluent Treatment Plant to remove toxic
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hexavalent chromium by reducing with ferrous sulphate
to trivalent chromium, which was in the form of sludge
and was allowed to settle in a tank. The hexavalent

chromium was not traceable in the treated effluent.

After 1997, IFFCO has adopted a better method by using non-

chromate cooling water treatment system, which is even

more eco-friendly.

Ash Disposal From Steam/ power Plants - Steam and
captive power is generated in power plant utilizing coal
as fuel. Earlier, till the year 2000, about 300 M3/Hr
water was required to remove fly ash which was sent
directly to ash ponds, where solids were allowed to settle
and only clear water as overflow was discharged for re-
use, containing not more than 65 to 80 ppm (parts per

million) of suspended solids.

Since the year 2000, Dense Phase Pneumatic Conveying

Vi)

System (Dry System) is being used for direct loading of
fly ash from the Plant to bonafide users directly on day
to day basis, through eco-friendly tankers.

Effluent From Water Treatment Plant - Since ION
Exchange process is used for generating extra pure [ON
free quality of water for process requirement, the resins
are regenerated regularly with acid and alkali treatment.
The effluents (about 21 M3/Hr) are treated in a

neutralization tank and are re-used thereafter.

Effluent From Ammonia Plant - Some effluents are also

generated in Ammonia Plant during regeneration of
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polisher unit. Earlier, this was collected in a pit and

pumped to neutralization tank in water treatment plant.

Presently, treatment of effluent from the Ammonia Plant
1s treated in Condensate Polisher Unit of DM Plant and

reused as Boiler feed water in the Power Plant.

Domestic Effluents - About 40 M3/Hr are generated
from washing of floors, canteen etc. Earlier, uptill the
year 1997, these were sent to soak pits where it was
chlorinated before the overflow was discharged for re-
use. Domestic sewage of the township after passing
through soak pit were again treated for suspended solids,
B.O.D. etc. in a treatment pit containing water
hyacinths. This township wastewater was being fully
utilized as make-up in fishponds and for irrigation of
agricultural fields of Motilal Nehru Farmers' Training
Institute, situated near the township. Though the system
was completely foolproof, since the year 1997, a
Sewage Treatment - cum - Recycle Plant has been
installed, wherein domestic sewage is treated, which is

reused in Plant Process as Cooling Tower Makeup.

viil) IFFCO Phulpur unit has installed stack emission control

units to limit the level of gaseous and particulate

emissions since the inception of the plant.

IFFCO has installed electrostatic precipitators (EP's) in
all the three boilers in steam/power generation plant to
reduce particulate matter (Coal dust) to stack emissions.

The performance of these EP's is quite satisfactory and
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quality of the emissions is within the limits specified by

the State Board.

[FFCO Phulpur is upgrading the system time to time for
even more stringent norms laid down by GOI regarding
water & air emissions. Since July 2015 online
monitoring of stack emission & water (which is being
recycled for reuse) in being done online by CPCB.
System for online monitoring is being installed by
CPCB hired contractor. Real time monitoring of

emission is being done by CPCB & UPPCB

A Flare Stack has been installed in Ammonia Plant,
which burns out all surplus hydrocarbons generated in
process operations during start up. Most of the waste
gases are used as fuel in the plant during normal

operation.

IFFCO has installed on its own a 'Deep Hydrolyser' at a
total cost of Rs. 197 Lacs to re-use process effluents of
Urea plant. The ammonia and Urea thus recovered in
this process from distillation tower bottom in Urea plant
will add to production advantage and condensate quality
water generated can be re-used as make up in boilers in
steam generation plant. Thus all the process effluents of
30 M3/Hr of urea plant is being utilised in boilers for
steam generation and wurea production has also

increased.

xii1). Effluent Monitoring and Pollution Control Laboratory -

IFFCO has set up a modern and sophisticated

monitoring and pollution control laboratory at a total
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cost of Rs. 10 Lacs. Well-trained staff of the laboratory
monitors the liquid and air emissions. It also monitors
ambient air quality in and around the factory to assess
the environmental impacts of effluents and has
constructed several monitoring towers. IFFCO's
laboratory has very good monitoring capabilities and is
recognized by the U. P. Pollution Control Board,

Lucknow

15. It is submitted that the Applicants before this Hon’ble

Tribunal, with bogus and masquerading allegations, had
earlier filed a complaint against IFFCO before National
Human Rights Commission for committing pollution in the
nearby areas. The National Human Rights Commission had
directed District Magistrate, Allahabad to investigate the
complaint and submit his report to the commission. The
District Magistrate, Allahabad directed the Sub-Divisional
Magistrate, Phulpur to investigate the matter and submit a
report. The Sub-Divisional Magistrate, Phulpur issued
summons to the Applicants as well as IFFCO in this regard.
Both the parties submitted their documents and site
inspection was also carried out by the Sub-Division
Magistrate in the presence of both the parties. The Sub-
Divisional Magistrate, Phulpur after carrying out its
investigations submitted his report-dated 21.03.2002 to the
District Magistrate, Allahabad that was also forwarded to
National Human Rights Commission, Delhi. In the report
dated 21.03.2003 the Sub-Divisional Magistrate, Phulpur has
categorically stated that area around IFFCO Plant is low lying
and the problem of water logging was persisting. However,

no out-let or release of polluted Water from the premises of
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IFFCO was visible and the demand of compensation by the

farmers 1s baseless.

It is submitted that the Applicants by unnecessarily trying to
entangle the answering Respondent in litigation, are simply
trying to put pressure on IFFCO to grant them job contracts
as would be evident on perusal of their applications for grant
of job contract work of cleaning up the Tisaura Nala. Further,
a perusal of the grounds of the PIL No. 43709 of 2005 clearly
reveals that the Applicant have filed the same to put undue
pressure on IFFCO to provide compensation/employment

through back door means.

That earlier the Applicants has filed a PIL before the High
Court of Judicature at Allahabad and main relief sought by
the petitioners in the said PIL, was awarding of compensation
to farmers, completely based on the Law of Torts and falls

within the exclusive jurisdiction of the Civil Courts.

It is submitted that the quality of treated effluents is always
within the limits of Pollution Control norms hence there is no
question of adverse effect on human health. The letter issued
by Medical Officer Primary Health Centre, Phulpur, which
was on record before the High Court of Judicature at
Allahabad, clearly denies the presence of any skin disease
and other disease in the villages in question. These letters are
self-explanatory and clearly mention the fact that there is no

information of any death of animals.

That the treated effluent water is quite safe for aquatic life

and there is no adverse effect on most sophisticated aquatic
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animal i.e. fish. In the Toxicity test report dated 27.03.1996
and 07.05.1997 carried out by Industrial Toxicology
Research Centre, it is clearly mentioned that "No fish
mortality appeared even in 100% effluent, therefore, this
effluent is considered quite safe to aquatic animals." As this
effluent is safe for nature's most sophisticated species like
fish then there 1s no question of any adverse effect of the same

on animals like cows and buffalos.

That the answering respondent/IFFCO has at all times been
following the Environmental Norms and conditions imposed
by State Authorities from time to time, very conscientiously
and dutifully and have never contravened any of the same.

Thus, no liability can be fastened on IFFCO.

That thus all care and safeguards have been taken to prevent
pollution by the discharge of effluents and the State Board
has been given the sole power to administer, enforce and get
implemented the provisions of the Act of 1974 and it has been
given very ample, wide ranging and substantial powers to
carry out its above and ancillary functions. Heavy penalties,
both fines and prison sentences, have been provided for any
breach, violation or non-compliance of any of the statutory

provisions or the instructions or directions of the State Board.

That similar and corresponding statutory provisions and
safeguards, etc. have been provided under the Air (Prevention
and Control of Pollution) Act, 1981 and the Rules framed
there under, where also the State Board has equivalent

powers and authority.
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That the IFFCO has obtained necessary clearance from the
State Board after the Board was fully satisfied with its
effluent disposal and discharge plans. That thus the one aim,
scheme and purpose of the laws dealing with pollution is to
have one designated authority, the State Board to deal with
all aspects of pollution and to give this authority all the
powers and authority to efficiently and effectively carry out
its mandate. That the above aim is in total consonance with

Article 48A of the Constitution of India, 1950.

It is submitted that the concerned authorities like the District
Magistrate, the U.P. Pollution Control Board, etc. have been
inspecting and making enquiries into the frivolous
complaints being raised by these self-interested persons with
regard to pollution of water and environment and each time
the authorities after making proper investigation and site
inspections have found the complaint of such type of persons
to be false and incorrect. It is submitted that few self-
interested persons are making false complaints against
IFFCO with a view to pressurize and black mail it into giving

them job contracts, employment, etc.

It is submitted that IFFCO is strictly conforming to all the
requirement/conditions of the U.P. Pollution Control Board
and IFFCO has been granted permit/license by the Board
continuously since the year 1980. It is respectfully submitted
that the pollution control board has also filed an affidavit of
compliance report before the Hon’ble High Court giving
details of the ground reality which supports the steps taken

by the answering Respondents herein.
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26. It is submitted that IFFCO if following all the norms and

conditions as laid down by the U.P. Pollution Control Board
on the basis of which it has been receiving/ getting mo
objection certificate' as well as the permit/license to carry out
its business. It is submitted that IFFCO is one of the very few
fertilizer units in India, which has been granted certificate of
registration under ISO —14001 by International
Standardization Organization, Geneva. The said certificate of
registration under ISO —14001 is only awarded when an
establishment operates environmental management systems
as per international standards set for pollution control.
IFFCO, Phulpur has installed Environment Management
System as per International Standards ISO 14001 : 1996 and
due to the excellent Environment Management System, it has
been granted ISO - 14001 certification for not only for the
factory premises but also for its township at Ghiyanagar,
Phulpur, Allahabad, the Hospital and the Moti Lal Farmers
Training Institute located nearby the factory. The
environment quality and pollution control at IFFCO, Phulpur
is efficiently effected by providing all necessary and adequate
pollution control measures, monitoring system and treatment
plants for liquid effluent & air emission. The control
units/systems have been operating efficiently since the
commissioning of the plant. The quality of treated effluent
always conforms the standards laid down by U.P. Pollution
Control Board and MINAS (MINIMAL NATIONAL
STANDARDS). Further, due to its excellent environment
management and pollution control, IFFCO has been granted

consent order for liquid effluent under Water (Prevention and
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Control Pollution) Act, 1974 by U. P. Pollution Control
Board, Lucknow right since beginning of its plant i.e., year

1980 though commercial production started w.e.f. March

1981.

27. That the IFFCO has also at all times fully lived up to the
requirements of all the relevant statutory provisions relating
to pollution and environment and its fundamental duties,
including Article 51A (g) of the Constitution of India, 1950

and it will continue doing so forever.

In view of the above, it is most respectfully submitted that the
purported objections raised by the Applicants donot have any legal
and genuine substance and therefore deserve to be rejected in the

interest of justice in the given factual and legal matrix of the case

in hand.
Filed on:21.07.2024 Filed by:
New Delhi

[ABHAY KUMAR]

ADVOCATE FOR THE RESPONDENT NO.8
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1. I say that I am working as DGM (P&A) in the Respondent No.8 Co-operative
Society in the above Original Petition and being conversant with the facts,
circumstances and the records of the instant case in the official capacity, I am

competent to swear this affidavit.

2 I say that all the facts stated and contentions raised in the accompanying reply
on behalf of the Respondent No.8/I[FFCO to the objections/reply to the joint
inspection committee report dated 16.04.2024, filed on behalf of the applicants
and [.As./applications have been drafted under my instructions to which I have

— read and understood, thereof the same are all true to my knowledge and belief
AR}

> and no part thereof is false and nothing material is concealed therefrom.

I say that all the annexures are true/translated copy of its respective originals.

NG

Q’ DEPONENT

=== VERIFICATION
I, the above-named deponent do hereby verify that all the facts stated in the above
para 1 to 3 of the present affidavit are all true to my knowledge and belief and

that no part thereof is false and nothing material is concealed therefrom.

Signed and Verified on this_D 0% day of July, 2024 at Prayagraj.

@ G

& .t Q1 DEPONENT
) Q'&\o! \P""(\:\"‘E \1’\
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MM UTTAR PRADESH POLLUTION CONTROL BOARD
‘?"?%;ﬁ%&' Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 04/01/2022
141116/UPPCB/Allahabad(UPPCBRO)/CT O/air/PRAY AGRAJ/2021

To,
Shri SANJAY KUDESIA
M/s INDIAN FARMERS FERTILISER CO-OPERATIVELTD.
GHIYANAGAR, PHULPUR, PRAYAGRAJ
PRAYAGRAJ

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. INDIAN FARMERSFERTILISER CO-OPERATIVE LTD.

Reference Application No. 13985332 Dated : 04/01/2022

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions .
2. This consent isvalid for the period from 01/01/2022 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. Digitally sianed
igitally signe

This consent is being issued with the permission of competent authority . AJAY by AJAY KUMAR

KUMAR SHARMA

Date: 2022.01.04

For and on behalf of U.Psyofﬁjﬁ(,)\é‘ éontﬂdlfé)b%?rﬁosl-”o'
Chief Environmental Officer (circle-2)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Prayagraj with the direction to send the
compliance report of consent conditions on quarterly basis. Digitally signed by AJAY
AJAY KUMAR umar suarua

[ ifoamental EtesP Q@102
Sjlhl%ﬂlMﬂ 1 1:50:5&05'30' )


SHAGUN RUHIL
Typewriter
ANNEXURE -A
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U.P. Pollution Control Board

CONDITIONS OF CONSENT

648

Dated : 04/01/2022

This consent isvalid only for the approved production capacity of Urea- 5145 MT/Day .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.
3(b) Air Pollution Source Details.
Air Pollution Sour ce Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Sour ce
1 Primary LNG 01 Particulate |33 meter form
Reformer Matter ground level.
Furnace-01
2 Primary LNG 02 Particulate |30 meter from
Reformer Matter ground level.
furnace-02
3 Boilers-03 Coal 03 Particulate 100 meter
Nos. (capacity Matter high common
-125 TPH stack from
each) ground level
with ESP.
4 Boiler LNG 04 Particulate 120 meter
(Capacity-200 Matter high stack
TPH) from ground
level.
5 Urea Priling - 05 Particulate |96 meter high
Tower-01 Matter stack from
ground level.
6 Urea Priling - 06 Particulate 104 meter
Tower-02 Matter high stack
from ground
level.
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.N Stack No Parameter Standard
1 01 Oxides of Nitrogen 400 mg/Nm3
2 02 Oxides of Nitrogen 400 mg/Nm3
3 03 Particulate Matter 350 mg/Nm3
4 04 Oxides of Nitrogen | 150 ppm(v/v) at 15%
excess oxygen.
5 05 Particulate Matter 150 mg/Nm3
6 06 Particulate Matter 50 mg/Ng3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .
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The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filethe renewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions.

1. Thisconsent isvalid for production of Urea - 5145 MT/Day using Naphtha, Liquefied Natural
Gas, Coal, and LSHO asraw material.

2. Industry shall comply with the conditions of NOC for Modification/Revamping of Ammonia-Urea
Plant including installation of GT-HRSG issued by Board vide letter No. 88963/C-2/NOC-183/16
dated 18.10.2016.

3. Industry shall operate and maintain installed APCS effectively in such manner to achieve the
emission standards for fertilizer unit, prescribed under Environmental (Protection) Rules, 1986

4. Industry shall submit the Stacks/Ambient air monitoring report of NABL accredited laboratory on
quarterly basis.

5. Industry shall operate and maintain installed Online Continuous Emission Monitoring System for
the parameters PM, NOx and SO2, effectively and transmit datato CPCB and UPPCB server.
Industry shall also calibrate installed OCEM S facility from recognized agency on six monthly basis.
6. Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and submit the detail of Hazardous waste disposal in form-10.

7. Industry shall provide water sprinkling system at coal handling plant, conveyer belt to suppress the
dust emission.

8. Fly Ash and Solid waste shall be disposed in such manner, so that no water, air and soil pollution
takes place.

9. The logbook for records of fly ash generation and its disposal shall be maintained properly.

10. Industry shall establish Miyawaki forest inside the industry premises in sufficient area and the
treated effluent from the STP shall be used for forestation.

11. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppch.com.

12. Industry shall abide by directions given by Hon'ble Courts, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

13. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

14. Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.

15. Industry shall comply with the relevant provisions of Environmental Laws.

16.Industry shall implement provisions of action plan approved by CPCB in compliance of order of
Hon'ble NGT in time bound manner and deposit the penalty imposed by Hon'ble NGT in separate

€sCrow account.
AJAY Digitally signed by

| ssued with the permission of competent authority . AJAY KUMAR

KUMAR SHARMA
For and on behagm A.R.,Vpﬁytim COtRi498ay! 04

11:51:27 +05'30'
Chief Environmental Officer (circle-2)
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] UTTAR PRADESH POLLUTION CONTROL BOARD

il . . . .
%ﬂf!a’«%" Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 04/01/2022
141115/UPPCB/Allahabad(UPPCBRO)/CT O/wat
er/PRAYAGRAJ/2021

To,
Shri SANJAY KUDESIA
M/sINDIAN FARMERS FERTILISER CO-OPERATIVE LTD.
GHIYANAGAR, PHULPUR, PRAYAGRAJ
PRAYAGRAJ

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. INDIAN FARMERS FERTILISER CO-
OPERATIVE LTD.

Reference Application No :13985292 Dated :04/01/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. INDIAN FARMERS
FERTILISER CO-OPERATIVE LTD. is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended . . _

AJAY Digitally signed by

This consent is being issued with the permission of competent authority . AJAY KUMAR

UMAR SHARMA
Date: 2022.01.04

SHARMA 11:54:32 +05'30'
For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (circle-2)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Prayagraj with the direction to send the
compliance report of consent conditions on quarterly basis. iaitally signed b
AJAY KUMAR oy sianed by AAYKOMAR

Date: 2022.01.04 11:54:58
chdl ARMAAmental Offiser (circle-2)


SHAGUN RUHIL
Typewriter
ANNEXURE -B
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/s.INDIAN FARMERS FERTILISER CO-OPERATIVELTD. vide

Consent Order No. 13985292/ Water Dated : 04/01/2022

1

4(a)

4A(b).

CONDITIONS OF CONSENT

This consent isvalid only for the approved production capacity of Urea- 5145 MT/Day .
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day dischar ge point
1 Domestic 3000 Cubic Meter/day STP

shall be used for
irrigation/ gardening
and water sprinkling
for dust suppression

2 Industrial 13300 Cubic ETP
Meter/day treated
effluent shall be
reused in process,
cooling water
makeup, washing,
ash quenching, water
sprinkling and for

irrigation purposes.

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No | Parameter | Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No Parameter Standard
1 BOD 30 mg/l
2 COoD 250 mg/l
3 Total Suspended Solids 100 mg/l
4 Quantity of Discharge Free Ammonia-2.0 mg/I,

Ammonical Nitrogen-50 mg/l,
Total Kjeldahl Nitrogen-75
mg/l, Nitrate Nitrogen as N10
mg/l, pH- 6.510 8.5

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .
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The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and itslog book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions.
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1. Thisconsent isvalid for production of Urea - 5145 MT/Day using Naphtha, Liquefied Natural
Gas, Coal, and LSHO asraw material.

2. Industry shall comply with the conditions of NOC for Modification/Revamping of Ammonia-Urea
Plant including installation of GT-HRSG issued by Board vide letter No. 88963/C-2/NOC-183/16
dated 18.10.2016.

3. Industry shall treat their effluent to meet the effluent discharge standards for Fertilizer industries,
as notified under Environment (Protection) Rule, 1986.

4. Industry shall treat Nitrogenous Waste water through Hydrolyser unit and Non Nitrogenous Waste
water through RO based ETP. The treated water shall be reused in process, cooling water makeup,
washing, ash quenching, water sprinkling and for irrigation purposes. Industry shall not discharge
any effluent outside the industry premises.

5. Storm Water drain shall be kept separate in such manner that industrial effluent does not get mixed
with storm water.

6. Industry shall treat domestic effluent through STP as per norms and treated domestic effluent shall
be used inirrigation/ gardening and water sprinkling for dust suppression.

7. Industry shall install PTZ camera at strategic locations for monitoring and the URL and password
shall be provided to the Board within 01 month.

8. Industry shall maintain Electro Magnetic Flow meters at Water source and ETP outlet along with
connectivity to CPCB and UPPCB server. The logbook of mentioned Flow meters reading shall be
maintained.

9. Theindustry shall operate and maintain installed Online Effluent quality Monitoring System
effectively and ensure continuous connectivity to CPCB and UPPCB server. OCEM S facility shall
also be calibrated from recognized agency on six monthly basis.

10. Ash pound shall be maintained in such a manner that ground water does not get affected.

11. The effluent level in guard ponds shall be kept below the free board.

12. Industry shall submit the Analysis report of ground water near to the Guard Ponds and hand
pumps of adjacent villages of NABL accredited laboratory, on six monthly basis.

13. Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and submit the detail of Hazardous waste disposal in form-10.

14. Industry shall obtain permission from UPSGWA for withdrawal of ground water and shall install
rain water harvesting system as per design of Ground Water Authority.

15. Fly Ash/Solid waste shall be disposed in such manner, so that no water, air and soil pollution
takes place.

16. Industry shall establish Miyawaki forest inside the industry premises in sufficient area and the
treated effluent from the STP shall be used for forestation.

17. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppch.com.

18. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

19. Industry shall abide by directions given by Hon'ble Courts, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

20. Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.

21. Industry shall comply with the relevant provisions of Environmental Laws.

22. Industry is covered under GPI and situated in the catchment area of River Ganges. Hence during
Magh mela, industry shall immediate comply with the directions issued by Board related to
operation or temporary closure of the unit.

23. Industry shall implement provisions of action plan approved by CPCB in compliance of order of
Hon'ble NGT in time bound manner and deposit the penalty imposed by Hon'ble NGT in separate
€sCcrow account.

Digitally signed by AJAY
| ssued with the permission of competent authority . AJAY KU MAR Kbg,\:ZRySSQ?AnReMAy

Date: 2022.01.04 11:55:29
For and on%ﬂéﬁﬁ%ollmion*@éﬁﬁol Board .

Chief Environmental Officer (circle-2)
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FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for cmissions/continuation of cmission under section 21
of the Air (Prevention and Control of Pollution) Act. 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986,

From . Dated

Indian Farmers Fertiliser Cooperative Limited, 02/12/2022
IFFCO Phulpur, P.O. Ghiyanagar, Phulpur, District-

Prayagraj, Uttar Pradesh-

212404 PRAYAGRAJ 212404

City:

Block:Allahabad

District;: PRAYAGRAJ

To,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

[/'We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Scction 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from

SANJAY KUDESIA for a period upto 5 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. [/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

3 [ /We hercby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. /We undertake to furnish other information within one month of its being called by the Board.


SHAGUN RUHIL
Typewriter
ANNEXURE -C
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Accompaniments:-

o

. Layout Plan
. Water NOC
. EC letter

(5 R S

(Attached)
(Atlached)
(Attached)
Earlier CTE Letter  (Attached)
Recycler Agreement  (Attached)

Report showing project cost  (Attached)

Statement showing measures taken for increasing tree and forest cover.

(Attached)

Yours faithfully,

Signaturce

Name of the applicant: SANJAY KUDESIA

Address of the Applicant: IFFCO Phulpur, P.O.
Ghiyanagar, Phulpur, District-Prayagraj. Uttar
Pradesh-212404
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ANNEXURE TO FORM

Existing Outlet

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining

thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state ‘No concerned’

against the relevant one:

7. s the industry/factory for which application is made No
closed on Sunday/Holiday

8. State working days per year and working scason for the Jan to Jan
industry/factory

9. a) Number of workers attending the factory shift wise &/ 1586
or per day :
b) Number of workers residing in the premises : 2600

10.  For local bodies only:-
a) Present population :
b) Population covered under regular sewer facilities :
¢) population having septic tank/Soak pit facilities :
d) Population covered by conservancy latrines :

11.  For Industrics Only:-

A. Give the list of raw materials

Raw Material Material Trade Qty Principle Use
Name Name
C (Kg/day) C (Kg/day) 1006 Raw Material for
100 Kg/day Nano Fertilizer
D (Kg/day) D (Kg/day) 100 Raw Material for
10 Kg/day Nano Fertilizer
F1 (Kg/day) F1 (Kg/day) 489000 Raw Material for
10900 Kg/day Nano Fertilizer
H (Kg/day) H (Kg/day) 850 Raw Material for
85 Kg/day Nano Fertilizer
Natural Gas Natural Gas 3320146 Raw Material
(Sm3/day) (Sma3/day) Sm3/day
B1 (KL/day) B1 (KL/day) 20 Raw Material for
0.2 KL/day Nano Fertilizer
B2 (KL/Day) B2 (KL/Day) 3.3 Raw Material for
0.2 KL/day Nano Fertilizer
Fucl Details:-
Fuel Consumption
Others 11668 Nm3/hr
Others 288 Tons/day

B. Give the list Products and By Product Details

Product Name

Quantity

656
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Urea

173700 MTPM

Micronutrients

Nano Urea/Nano-Sulphur/Nano-

3041.66 KLPM or 36500 KLPA

ByProduct Name

Licence Qty

Installed Qty

None

0

0

C. Give the hist of possible Inter-mediate Products:

Name of Product

Quantity per month

Ammonia 99000 MTPM
Section A
12.  State daily quantity of water utilized :
Source Consumption Quantity
Domestic 4110.0
Industrial 31180.0
13.  A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:
Generation Waste Water Generation Quantity
Domestic 2490.0
Industrial 7243.0
(B) State how measurement of rate and quantity are carried Weekly Monitoring is being done by
out: Inhouse lab.
14, State whether storm water drains arc kept scparate from Yes
Industrial / Damestic Effluents?
15.  (a)ls domestic effluent allowed to get mixed mn industrial ~— No
effluents?
16.  (a)Describe 1if any treatment industrial or domestic effluent Yes
or one for combined cffluent is made.
If yes. state the process of treatment in brief ETP & RO Treatment — 4200 m3/day,
Guard Pond — 10,000 m3 + 7,000 m3,
ETS cum neutralization Tank- 1 KLD
STP- 3000 KLD & STP -10 KLD
(b)Is the quantity of effluent emanating either withoutor  No
after treatment approved by the authority?
(c) If approved, furnish the authorty (Two certified copies
to be sent)
(d)1f any effluent from any shop/ shops toxic? If so No
volume of this effluent
17, Is there any provision for disposal ?

land for irrigation

Name Status (Already made) Status (proposed to)
Domestic effluents over Yes Yes
land for irrigation
Industrial effluents over Yes Yes
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18 State the arca of land used for 31425
(a)Above in Hectares
19.  Give the quantitative disposal of effluent in liters provided for the places mentioned below
Name Mode Mixed
On lands for irrigation Domestic 1994 KLD
On lands for irrigation Industrial 2226 KLD
20. Is there any provision for equalizing or made holding lagoons of tanks
Name Mode
Domestic 2490.0
Industrial 72430
21. Issufficient land available / can be made available? In Yes
case pumping effluent: on lands have to considered.
22, (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following
Name of Effluent Effluent before treatment | Effluent after treatment
PH 75 6.5-8.5
Temperature C' 27 27
Ammonical Nitrogen (mg/l)N 16.32 3.67
Qil & Grease mg/| 1 Non-Traceable
C.0.D mg/l 32.70 Traces
BODS days 20 C mg/l 14.5 NT
Chlorides (mg/l) (as cl) 763 42
Suspended solids(Total mg/l ) 56 NT
Note:-

1)
2)

mentioned parameters.

[
el

(b)Is the effluent toxic

(¢)State if the Industrial effluent is having
(d)Is there any hidden change of temperature exceeding

[0*c at any time

No

Unpleasant Smell

No

(a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name

Existing

| Proposed

(b) If yes, give details of equipments

ETP & RO Treatment—4200 m3/day,
Guard Pond- 10,000 m3 + 7,000 m3,
ETS-1 KLD.STP-3000 KLD & STP-10

KLD
Has the land/premises, ctc., for which the application is Yes
made open?
Highly polluting material : None
Toxic Organic Inorganic Microbilogical : Cooling Tank
State detatls for solid waste
Type of Solid | Composition Quantity Mcthod of Mecthod of
Waste Collection Disposal
Hazardous | 1500 Nos. 1500 Nos. Yes To approved
Waste Recycler

Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
Methods of determination as approved by the Board will be followed for determination of abo
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Hazardous 205.6 205.6 Yes To approved
Waste KLPA KLPA Recycler
Hazardous 0.06 MTPA 0.06 MTPA Yes To TSDF Site
Waste
Hazardous | 197.6 MTPA 197.6 Yes To approved
Waste MTPA Recycler
Non 45000 45000 Yes To
Hazardous MTPA MTPA Brick/Cement
Waste Manufacturer
Section A
Existing
Fuel Consumption in Tonnes/day
Fuel Name | Daily Unit Calorific | Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)
Coal+NG | 12 Metric 3830 39.68 0.43 %C-36.42,
Tonnes/H %H-2.85,
our %0-13.42,
%N-1.22
Coal 12 Metric 3830 39.68 0.43 %C-36.42,
Tonnes/H %H-2.85,
our %0-13.42,
%N-1.22
Coal 12 Metric 3830 39.68 043 %C-36.42,
Tonnes/H %H-2.85,
our %0-13.42,
%N-1.22
Natural 1000 Cubic 8454 6976 (0 0.01
Gas Meters/Ho
(Nm3/day) ur
Natural 6461 Cubic 8454.6976 | 0 0.01
Gas Meters/Ho
(Nm3/day) ur
HSD 1 Kilo 9500 0.07 0.25
Liters/Day
HSD 1 Kilo 9500 0.07 0.25
Liters/Day
Natural 17429 Cubic 8454.6976 |0 0.01
Gas Meters/Ho
(Sm3/hr) ur
Natural 23061 Cubic 8454.6976 |0 0.01
Gas Meters/Ho
(Sm3/hr) ur

Atmospheric Emission from cach stack
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Total no. of stacks:

11

Material for construction of
Stack:

1MS.

RCC,RCC,MS,MS,MS,RCC,RCC,MS,RCC, MS

Stack Attached to:

Boiler . Boiler |, Boiler . Hot Air Generator . Hot Air
Generator , Hot Air Generator . Hot Air Generator . DG Set
. Boiler , Boiler , DG Set ,

Height above ground level(in
metres):

100, 100,30 ,33,30,96,104 .30, 100,37 .30,

Height above roof(in metres):

90,90,27,30,27,86,94,27,90,29,27,

Stack Tep:

Round , Round , Round , Round , Round , Round ., Round .
Round , Round , Round , Round .

Inner dimensions (in meters):

30,30,28.3.6,29.220,260,1.0,3.0,23,10,

Gas quantity-m” 3/hr:

3484458 3484458 | 188324.64 . 271024.7 , 396903.22 |
4240130.5 ,5234430.0 . 421074 , 272143 .8 . 107636.69 .
421074 ,

Flue gas temperature 'C:

141.0, 141.0, 180.,0,138.0,139.0,35.0,38.0, 149,
141.0, 157.0, 130.0 |

Exit velocity of gas/sec:

13.7,13.7.,85,74,167,3.1,274.0,10.7,72, 149,

(a) Flue gas cmission
=

Stack Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates
fuel/hr

9 Coal+ |12 Coal 600 300 150

NG Firing mg/Nm3 | ma/Nm3 mg/Nm3
9 Coal 12 Coal 600 300 150

Firing mg/Nm3 | mg/Nm3 mg/Nm3
9 Coal 12 Coal 600 300 150
Firing ma/Nm3 | mg/Nm3 mg/Nm3

9 Natural | 1000 Gas 600 300

&ansﬁfd Firing mg/Nm3 | mg/Nm3

ay)
9 Natural | 6461 Gas 600 300

E:’l;!aniS!d Fining mg/Nm3 | mg/Nm3

ay)
9 HSD 1 196 2920.4

10
9 HSD 1 196 29204
10

9 Natural | 17429 | Gas 0 400

?Sanﬁsm Firing mg/Nm3

r
9 Natural | 23061 | Gas 0 400

(GSE:EBIh Fitng mg/Nm3

r
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14.
IS

16.

17.

(b) Process Emission

43

Quantity of | So2 Co2 Analysis of | Particulates | Other
gas (in vent in mg/Nm3 Specify
Nm*3/hr) hydrocarbon
s
250813.64 | 600 150
250813.64 | 600
150 195890.95 | 600
150 123886.849 | 600
3
123886.849 | 600
3
31136.49
196
31136.49 196
196509.396 |0
1
287080.485 |0
8

(c) Particulatc analysis

(d) Chemical Composition(if availablc)

Give details of flue gas sampling arrangements

Give details of laboratory facilities available for

analysis of emission

Is there sufficient space available for installing air

pollution control equipment

Details of Air Pollution :-

: Arrangement for Monitoring is provided

: Inhouse laboratory is available for
monitoring of different parameters

monitoring

P Yes
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Stack Name Equipment Name State
Boiler-1 Electrostatic Precipitator Existing
Boiler-2 Electrostatic Precipitator Existing
Boiler-3 Electrostatic Precipitator Existing
Boiler HRSG Others DLN Combuster Existing
Boiler HRU Others Existing
HotAirGenerator Primary | Others Low NOx Burner Existing
Reformer-|
Het-Air-Generator Primary | Others Low NOx Burner Existing
Reformer-{! |
Het-AirGenerator Prilling Existing
Tower-| Chamber Other
Heot-Air-Generator Prilling Others Existing
Tower-l|
DG Set Others Existing
DG Set Others Existing

State the total quantity of air handled by ventilation equipments,specify size and no.of

equipments, installed or to be installed”

Equipment Name Equipmen | No. of equipments | Status
t Size

Electrostatic Install

Precipitator

Electrostatic Install

Precipitator

Electrostatic Install

Precipitator

Others Install

Others Install

Qthers Install

Others Install

Others Install

Gravity Dust-Setthing Install

Chamber

Other

Others Install

Others Install

Others Install

Give the following details

(a) Total investment in the factory and the year of

investiment.

(b) The estimated expenditure for implementation of -12463.96 Lacs
the scheme to control air pollution

: Investment:-383971 Lacs
Year of Investment is :-2022
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(c) Expenditure incurred to update progress : 3413.8 Lacs

achicved(physical) for air poliution control, if any,

and the year/years of investment along with physical

progress achieved. The firm should give details of

action taken to date and the expenditure incurred and

the time required for the scheme.

(d) Annual operation and maintcnancc-cost of Air ;42957 Lacs

Pollution Control Plant, if any

(¢) Further action that is being taken up by the firm  : All measures are already taken in plant to
to control air pollution. reduce and treat effluent in the plant.

20. Other relevent information, if any
Signature

Name and Address of the applicant on
behalf of : SANJAY KUDESIA ,IFFCO
Phulpur, P.O. Ghiyanagar, Phulpur, District
-Prayagraj, Uttar Pradesh-212404

Name and Address of the Firm on behalf
of which application is made : SANJAY
KUDESIAIFFCO Phulpur, P.O.
Ghiyanagar, Phulpur, District-Prayagraj,
Uttar Pradesh-212404

|See Rules 6(1)]

Application required for grant/renewal of authorisation for generation or collection or storage or
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or
utilisation or treatment or disposal of hazardous and other waste

Part A: General( to be filled by all)

Part A: Activity/Hazardous Waste Generation Details

(a) | Mode of storage

Name of the Hazardous Waste | Catogary of Hazardous Size of the Storage Capacity(in
generated/to be generated Waste Room/shed(in mts.) terms of months)
Collection. Transport,Storage,Di | Purification and b Pt
sposal, treatment of exhaust ST B
30 Sqm 12

air/gases, water and
waste water from the
processes in this
schedule and common
industrial effluent
treatinent plants

(CETP’s)
Collection, Transport.Storage.Di | Handling of hazardous |186760- PR
sposil. chemicals and wastes i ;

312 Sqin 6

Collection, Transport.Storage.Di | Industrial operations b W56
sposal, using mineral or S A4[) Qi .

synthetic oil as 24Sgm 12

lubricant in hydraulic

sysicms or other

applications
Collection, Transport,Storage.Di | Production of bt e
sposal, nitrogenous and 450 Sam 12

complex fertilizers
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Part B: Mode of storage

Mode of storage

Authorization Required For Source of Generation Category Quantity(per day in

TPD)

Discarded Conlainers/Bags Seh+33-4- 6 Sch-1/33.1 512 8qm—1 500 Nos/A
/Liners
Used/Spent Oil Seht5+ 42 Sch-I/5.1 240-Sgm-205.0 KLPA
ETP Sludge R 12 Sch-134.3 30-Sgm-0.06 MTPA
Spent Catalyst B 12 Sch-1'18.1 450-Sqmr-197.0 MTPA

Part C: Quantity of Hazardous waste disposed

Quantity of Hazardous waste disposed
Name of the Nature of | Category of Total Quantity of | Quantity of | Quantity of
Hazardous Waste | Hazardous Hazardous | Quantity of | hazardous hazardous hazardous
generated/1o be Waste Waste Hazardous wasle wasle wasle
generated Waste shifted/to be | given/to be | being/to be
gencrated/to | shified to given (o managed in
be commorn regd. the premises
generated(in TSDF Recycler
tones/annuim
Discarded Recyclable  [Sch-1/33.1 1500 Nos. 0 1500 Nos. 0
Containers/Bags
/Liners
Used/Spent O1l Recyclable |Sch-I/5.1 205.6 KLPA |0 205.6 KLPA |0
Spent Catalyst Recyclable  |[Sch-I/18.1 |197.6 MTPA |0 197.6 0
ETP Sludge Disposal to [ Sch-1/35.3 0.06 MTPA |0.06 MTPA |0 0
TSDF
Part D: Hazardous substances used
1. |Hazardous substances used
Name of substances Quantity
Bl 20 m3
B2 1.2 1m3
Ammonia 15000 MT
=]
Part E: Hazardous waste is being produced
1. |Hazardous waste 1s being produced

Name of hazardous waste

Quantity
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Explanatory Notes for filing in form and the Annexure .

The notes are given only for those items for which explanations is considered desirable -

Form-

I. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.

Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

"New' that which has been modified due to change in quantity and/or quality of emission.

‘Altered’ means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item [ :  Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premuses belong to the factory/industry say self .

Item 1(a) : The industrtes are catcgorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupces

In place of above criteria kindly give category as per latest notification

Item 2 :  Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited arcas such astheOrdinance Factories, Mint, ctc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
cach stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ;non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

I :  Separate Demand Draft towards consent fee Water & Air .

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets.current assets and
current habilities .

3 Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal arcas,
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air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 : Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 - Copics of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 : Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,

1981.

_[‘-J

(a) Full name of the applicant with address

(b) Is the firm registered?

(¢) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address of persons like :

Partners, Managing Director/Manager ctc.

(£) Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises :

for which the application 1s made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupicrs/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

SANJAY KUDESIA IFFCO Phulpur,
P.O. Ghiyanagar, Phulpur, District-
Prayagraj, Uttar Pradesh-2 12404

(Tel. No.) -

YES
UPFA46000029,02/12/2019

UPFA46000029

SANJAY KUDESIA

IFFCQO Phulpur, P.O. Ghiyanagar,
Phulpur, District-Prayagraj, Uttar
Pradesh-212404

PRAYAGRAJ

9936912750

large

Indian Farmers Fertiliser Cooperative
Limited

Address:IFFCO Phulpur. P.O.
Ghiyanagar, Phulpur, District-Prayagraj,
Uttar Pradesh-
212404 PRAYAGRAJ 212404
Tel. No.:-9936912750
E-mail ;umesh kumarf@iffco.in

District: PRAYAGRAJ
Town/Village:

City Survey no./Revenue Survey no.:
Khata No.:

Area in Hectares:314.25

December,2022

Other

District:PRAYAGRAJ
Corporation:

Village Panchayat
Contonment:

Defence Deptt:

State Govt:

Prohibited areas:
Others:

NO



UPPCB

m Uttar Pradesh Pollution Control Board
*&%}M Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

170943/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAY AGRAJ/2022 Date: 21/12/2022
To,
M/s
Indian Farmers Fertiliser Cooperative Limited
| FFCO Phulpur, P.O. Ghiyanagar, Phulpur, District-Prayagraj, Uttar Application Id-
Pradesh-212404,PRAY AGRAJ,212404 18776946

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to Indian Farmers Fertiliser Cooperative Limited located at IFFCO Phulpur,
P.O. Ghiyanagar, Phulpur, District-Prayagraj, Uttar Pradesh-212404,PRAY AGRAJ,212404. subject
to the provisions of the Water Act, Air Act and Hazardous and Other Wastes (M anagement and

Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :-

50 ANNEXURE-sc g

1. This CCA Indian Farmers Fertiliser Cooperative Limited granted for the period from 01/01/2023 to

31/12/2027 and valid for manufacturing of following products.

S |Product Quantity Unit
No

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic 3000 Cubic STP ZLD
Meter/day shall be
used for irrigation/
gardening and
water sprinkling
for dust
suppression

Industrial 13300 Cubic ETP ZLD
Meter/day treated
effluent shall be
reused in process,
cooling water
makeup, washing,
ash quenching,
water sprinkling
and for irrigation
pur poses.



SHAGUN RUHIL
Typewriter
ANNEXURE-D
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(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 BOD 30 mg/l
2 COoD 250 mg/l
3 TSS 100 mg/l
4 Free Ammonia 2.0 mg/l
5 Ammonical Nitrogen 50 mg/l
6 Total Kjeldahl Nitrogen 75 mg/l
7 Nitrate Nitrogen as N 10 mg/l
8 pH 6.5- 8.5

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH As per E(P) Act 1986.
2 BOD (mg/L) As per E(P) Act 1986.
3 TSS (mg/L) As per E(P) Act 1986.
4 Fecal Coliform As per E(P) Act 1986.
(MPN/100ml)

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Sour ce
1 Primary LNG 01 Particulate | 33 meter form
Reformer Matter ground level.
Furnace-01
2 Primary LNG 02 Particulate | 30 meter form
Reformer Matter ground level.
Furnace-02




52

670

3 | Boilers-03 Coal 03 Particulate |100 meter high
Nos. Matter | common stack
(capacity - from ground
125 TPH level with ESP.
each)
4 Boiler LNG 04 Particulate |120 meter high
(Capacity- Matter stack from
200 TPH) ground level.
5 |Urea Priling - 05 Particulate | 96 meter high
Tower-01 Matter stack from
ground level.
6 |Urea Priling - 06 Particulate |104 meter high
Tower-02 Matter stack from
ground level.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 01 Oxides of Nitrogen As per E(P) Act
1986.
2 04 Oxides of Nitrogen | As per E(P) Act
1986.
3 02 Oxides of Nitrogen | As per E(P) Act
1986.
4 03 Particulate Matter As per E(P) Act
1986.
5 05 Particulate Matter As per E(P) Act
1986.
6 06 Particulate Matter As per E(P) Act
1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg
Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time
75 70 65 55 55 45 50 40

4. Conditions under Hazardous and Other Wastes (Management and Transboundary M ovement)
Rules, 2016 :-

The Factory Manager of M/s Indian Farmers Fertiliser Cooperative Limited. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-
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S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)

Waste asper the or recycling or utilisation or
Schedules|, Il and 111 CO-processing, etc.
of theserules

1 Spent Catalyst (Sch-1, | through TSDF/Authorized 197 MT/Annum
Cat 18.1) Recyclers

2 Used or spent oil (Sch.- | through TSDF/Authorized 204 KL/Annum
1,Cat.-5.1) Recyclers

3 Empty Drums through TSDF/Authorized 1500 Nos.

contaminated with Recyclers

hazar dous chemicals
/wastes (Sch-1, Cat-
33.1)

4 ETP sludge (Sch-1, Cat- Through TSDF 0.6 MT/Annum
35.3)

The authorization shall bein force and shall be valid upto 31/12/2027. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.

Termsand conditions of Hazar dous Waste authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It isthe duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made aslaid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premisesis displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

(x) It isduty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger’ and 'Hazardous
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
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Recyclers/Re-processors.
(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. Essential documentsto be submitted by the Industry/Unit as Applicable: -
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
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the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This CCA isvalid for production of Nano-Urea/Nano-Sul phur/Nano-Micronutrients-36500 KL/Annum
from Nano Fertilizer Plant and Urea- 5790 M T/day from Urea Production Plant, by use of main raw material
A-400 Kg/day, B1-200 Litre/day, B2-200 Litre/day, C-100 Kg/day, D-10 Kg/day, F1-10900 Kg/day, H-85
Kg/day for Nano Fertilizer Plant and Natural Gas-3320146 SM3/day for Urea Production Plant. Ammonia
3300 MT/day and Carbon Dioxide - 4301 MT/day will be the Intermediate products during the process of
manufacturing of Urea.

2. Industry shall comply with the conditions of Environmental Clearance for issued by MoEF& CC New
Delhi vide EC Identification No. EC22A016UP124030 dated 14-03-2022 and CTE issued vide letter no.
152957/UPPCB/Allahabad(UPPCBRO)/CTE/PRAY AGRAJ2022 Dated:- 27/05/2022 by UPPCB.

3. Industry shall treat the effluent to meet the effluent discharge standards for Fertilizer industries, as notified
under Environment (Protection) Rule, 1986.

4. Industry shall treat Nitrogenous Waste water through Hydrolyser unit and Non Nitrogenous Waste water
through RO based ETP. The treated water shall be reused in process, cooling water makeup, washing, ash
guenching, water sprinkling and for irrigation purposes.

5. Industry shall not discharge any effluent outside the industry premises. Industry shall ensure ZLD.

6. Storm Water drain shall be kept separate in such manner that industrial effluent does not get mixed with
storm water.

7. Industry shall treat domestic effluent through STP as per norms and treated domestic effluent shall be used
inirrigation/ gardening and water sprinkling for dust suppression.

8. Industry shall install PTZ camera at strategic locations for monitoring and the URL and password shall be
provided to the Board within 01 month.

9. The industry shall ensure to take all necessary actions to mitigate the gaseous emissions.

10. Industry shall establish Miyawaki forest inside the industry premises in sufficient area and the treated
effluent from the STP shall be used for forestation.

11. Industry shall maintain Electro Magnetic Flow meters at Water source and ETP outlet along with
connectivity to CPCB and UPPCB server. The logbook of mentioned Flow meters reading shall be
maintained.

12. The industry shall operate and maintain installed Online Effluent quality Monitoring System effectively
and ensure continuous connectivity to CPCB and UPPCB server. OCEMS facility shall also be calibrated
from recognized agency on six monthly basis.

13. Ash pound shall be maintained in such a manner that ground water does not get affected.

14. The effluent level in guard ponds shall be kept below the free board.

15. Industry shall submit the Analysis report of ground water near to the Guard Ponds and hand pumps of
adjacent villages of NABL accredited laboratory, on six monthly basis.

16. Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and submit the detail of Hazardous waste disposal in form-10.
17. Industry shall comply with the conditions of NOC issued by UPGWA for withdrawal of ground water
and shall install rain water harvesting system as per design of Ground Water Authority.

18. Fly Ash/Solid waste shall be disposed in such manner, so that no water, air and soil pollution takes place.
19. Industry shall operate and maintain APCS installed at existing 02 Nos. Primary Reformer Furnaces, 03
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Nos. Boilers of capacity 125 TPH each, 02 Nos. Urea Priling Towers and 60 TPH HRSG, in such manner to
achieve the emission standards for fertilizer unit, prescribed under Environmental (Protection) Rules, 1986.
20. Industry shall submit the Stacks’/Ambient air monitoring report of NABL accredited laboratory on
quarterly basis.

21. Industry shall operate and maintain installed Online Continuous Emission Monitoring System for the
parameters PM, NOx and SO2, effectively and transmit data to CPCB and UPPCB server. Industry shall
also calibrate installed OCEMS facility from recognized agency on six monthly basis.

22. The logbook for records of fly ash generation and its disposal shall be maintained properly.

23. Industry shall provide water sprinkling system at coal handling plant, conveyer belt to suppress the dust
emission.

24. The industry shall develop proper green belt as per the guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018.

25. Industry shall install rain water harvesting system as per guidelines of ground water authority for
recharging of ground water.

26. Unit shall abide by directions given by Hon'ble Supreme Court, Hon'ble High Court, Hon'ble NGT,
Central Pollution Control Board and UPPCB for protection of safe guard of environment from time to time
27. 1f closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CCA will automatically be effective with additional conditions mentioned in the closure revocation
order.

28. Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.

29. Industry shall comply with the relevant provisions of Environmental Laws.

30. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.

31. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.

32. An application for the renewal of an authorization shall be made in form 1, before its expiry aslaid down
in rule. It is further brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble
Supreme Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for authorization,
before its expiry or fail to comply with conditions of the earlier authorization issued to you, closure order
shall be issued against your industry without any further notice.

33. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.

34. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

35. The authorized person shall not receive, collect, or store any hazardous waste from any unauthorized
occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other reprocessing
unit it must be ensured that such unit is fully complying with environmental requirements and has a valid
authorization of the Board.

36. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
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and conditions of the authorization issued under the Rule — 7 of Hazardous and Other Wastes (M anagement
& Transboundary Movement) Rules, 2016.

37. You are directed to display board outside the main factory gate with regard to quantity and nature of
hazardous chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises. Necessary compliance should be sent within 15 days of receipt
of thisletter.

38. The occupier, transporter and operator of afacility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay afine aslevied by the State Pollution Control Board under the rules.

39. You shall have the valid membership of any common TSDF for S.L.F. (M/S U.P. Waste Management
Project Kumbhi Kanpur Dehat or M/s Bharat Oil and Waste Management Ltd., Kumbhi, Akbarpur, Kanpur
Dehat. permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final disposal to the
TSDF and report back to U.P.P.C.B. with the required manifesto (document of proof) within three month of
this letter. The authorized incinerator iswith M/s Bharat Oil Company, Sahibabad, Ghaziabad for oily waste

and paint sludge only.
40. Industry shall store the hazardous waste safely and send it to TSDF/incinerator within Ninety days.
RAJENDRA Elﬁietzlly signed by RAJENDRA
SING H 5)8;2;'022‘1 2.2320:37:01
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CCA conditions on
guarterly basis

Digitally signed by RAJENDRA

RAJENDRA SINGH sineH

Date: 2022.12.23 20:37:13 +05'30'

Chief Environmental Officer (circle-2)



58 ANNEXURE -E =7

Government of India

-

E NS Ministry of Environment, Forest and Climate Change
i 3 ol (Impact Assessment Division)

E § Btk c]

S &

E E To,

; w The Executive Director

& INDIAN FARMERS FERTILIZER COOPERATIVE LIMITED (IFFCO)

IFFCO Phulpur Unit, Ghiyanagar, Prayagraj-212404,,Allahabad,Uttar
Pradesh-212404

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/UP/IND3/254152/2005 dated 02:Feb 2022. The. particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC22A016UP124030
2.  File No. J-11011/150/2006-1A 11 (1)
3. Project Type Expansion
4. Category A
5. Project/Activity including 5(a) Chemical fertilizers
Schedule No.
Name of Project Modernization‘and Expansion of Existing

Fertilizer Plant for Manufacturing of Nano
Fertilizer,-Phulpur Unit at IFFCO Phulpur,
P.O. Ghiyanagar, Phulpur, District-
Prayagraj, Uttar Pradesh

7. Name of Company/Organization  INDIAN FARMERS FERTILIZER
COOPERATIVE LIMITED (IFFCO)

8. Location of Project Uttar Pradesh
9. TOR Date 11 May 2005

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environment Single-Window Hub)
()]

(e-signed)

Dr. R.B. Lal

Date: 14/03/2022 Scientist E
IA - (Industrial Projects - 3 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22A016UP124030 File No. - J-11011/150/2006-IA 1l (I) Date of Issue EC - 14/03/2022 Page 1 of 11


SHAGUN RUHIL
Typewriter
ANNEXURE -E
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By Speed Post/Online

File No. 1A-J-11011/150/2006-1A-II(1)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
*kk

Indira Paryavaran Bhawan

Jorbagh Road,

New Delhi - 110003

Dated: 14" March, 2022

To,
M/s Indian Farmers Fertilizer Cooperative Limited (IFFCO)
IFFCO Phulpur Unit, Ghiyanagar,
Prayagraj-212404, Allahabad,
Allahabad, Uttar Pradesh-212404

Email: iffcofertilizer2020@gmail.com

Project: Proposal for Modernization and Expansion of Existing Fertilizer Plant for
Manufacturing of Nano Fertilizer with proposed production capacity of 36,500
KLA, located at IFFCO Phulpur, P.O. Ghiyanagar, Phulpur, District-Prayagraj,
Uttar Pradesh)— Consideration of Environmental Clearance-Regarding.
Sir,
This has reference to your proposal No. IA/UP/IND3/254152/2005, dated
02.02.2022, and additional information vide letter dated 17.02.2022 on the above subject
matter.

2. The Ministry of Environment, Forest and Climate Change has examined the
proposal for Modernization and Expansion of Existing Fertilizer Plant for Manufacturing of
Nano Fertilizer with proposed production capacity of 36,500 KLA, located at IFFCO
Phulpur, P.O. Ghiyanagar, Phulpur, District-Prayagraj, Uttar Pradesh.

3. The details of existing and expansion products and their capacity, as under:
S. Product Unit As per EC As per No After Remarks
No. dated Increase in Modernizati
14.07.2006 Pollution on &
certificate Expansion
granted from
UPPCB
1. Urea MTPD 5145 5790 5790 No
Change
2. Ammonia | MTPD 2955 3300 3300
3. Captive MW 53.5 53.5 53.5
Power
4. | Nano-Urea/ KL/ 0 0 36,500 Additional
Nano- Annu Product
Sulphur / m
w4
EC Identification No. - EC22A016UP124030 File No. - J-11011/150/2006-IA 1l (I) Date of Issue EC - 14/03/2022 Page 2 of 11
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Nano-
Micronutrien
ts

4. The project is covered under the category ‘A’ of item 5(a) - chemical fertilizer of the
Schedule to the Environment Impact Assessment (EIA) Notification, 2006 and its
subsequent amendments.

5. The Standard ToR has been issued by Ministry vide letter dated 18.11.2021. The
Public Hearing for the proposed project has been conducted by the State Pollution Control
Board on 04.01.2022. The PH was presided over by the Additional District Magistrate. The
Main issues raised during the public hearing are related to employment generation,
subsidy on product and product bottle size. The EAC deliberated the action plan on the
issues raised during PH and found in order.

6. Details of Earlier ECs: The Ministry had granted earlier EC to the existing project
vide letter no. J-11011/150/2006-IA 1l (I) dated 14.07.2006 for Capacity enhancement/de-
bottlenecking and LNG conversion of IFFCO Phulpur Complex in favour of M/s Indian
Farmers Fertiliser Cooperative Limited (IFFCO). PP reported that over a time, plant has
adopted many conservation measures to increase the efficiency of plant and reduce the
pollution load and energy. The existing plant is operating on full load with less resources.
Considering the S.0O. 980 (E) dated 02.03.2021 notification of MoEF&CC, plant has
obtained Certificate/Approval under no increase in pollution load for expansion in the
production of Urea and Ammonia by 12.5% and 11.7% respectively from the UPPCB vide
letter no. H64208/C-2/Gen-599/2021 dated 09.08.2021. The PP reported that the Consent
to Operate was issued by UPPCB, vide letter dated 04.01.2022 which is valid upto
31.12.2023.

The IRO, MoEFCC, Lucknow has inspected the Unit on December 3-4, 2021 and
observed some non-compliances w.r.t. management coal and fly ash, storm drain, bore
wells, and rain harvesting pit. Accordingly, the M/s IFFCO, vide letter dated 07.01.2022,
has submitted the Action Taken Report along with documentary proof. Based on the
information submitted by the PP, the IRO, MOEFCC, Lucknow has issued the certified
compliance report of earlier EC conditions, vide their letter dated 27.01.2022. The
Committee deliberated the Action Taken Report and certified compliance report of earlier
EC conditions and found in order.

7. The PP reported that the existing land area is 776.52 acres (excluding CORDET)
and expansion is proposed within the existing land area. Industry has already developed
greenbelt in an area of 268.67 acres which will increase to 272.95 acres i.e., 35.2% after
expansion. The estimated project cost for expansion including EMP cost is Rs. 195
Crores. The capital cost earmarked towards environmental pollution control measures in
expansion is Rs. 3.09 Crores and recurring cost (Operation and maintenance) for
proposed project will be about Rs. 0.17 Crores per annum. Total 200 additional manpower
is required for expansion project.

8. The PP reported that there is no Wildlife Sanctuary, National Parks, Biosphere
Reserves, Tiger/Elephant Reserves, etc. are present within 10 km distance from the
project site. Four water bodies are present in 10 Km radius of project site i.e., Sharda
Sahayak Khand (adjacent to West Boundary), Shahapur Minor (0.40 Km, E), Drain (0.5
Km, S) and Varuna River (7.38 Km, NE).

4

EC Identification No. - EC22A016UP124030 File No. - J-11011/150/2006-IA 1l (I) Date of Issue EC - 14/03/2022 Page 3 of 11
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9. The PP reported that the Ambient air quality monitoring was carried out during
October to December, 2020 and the baseline data indicates the ranges of mean
concentrations as: PM10 (41.1-91.4 pg/m3), PM2.5 (18.1-39.4 pg/m3), SO2 (5.2-12.5
pHg/m3), NO2 (8.3-24.7 pg/m3) and NH3 (< 20 pg/m3). All parameter concentrations are
within the National Ambient Air Quality Standards (NAAQS).

10. The PP reported that the after proposed modernization and expansion, the
freshwater requirement of plant will be 35290 KLD. Water will be available from existing
bore wells. There is no generation of effluent from manufacturing process of Nano-
fertilizer. However, there will be generation of additional 1 KLD wastewater from washing
of Vessels/Reactor, etc. and operation of cooling tower in the plant along with 9 KLD
domestic sewage generated. It has been proposed to install ETP cum neutralization tank
for industrial effluent and 10 KLD of STP for domestic effluent. Treated water shall be
reused in the internal Horticulture proposed to be provided in the Nano Plant boundary.
Total Industrial and Domestic wastewater shall be 7243 KLD and 2490 KLD, respectively.

11. The total Power requirement after expansion & modernization shall be limited
within the existing sanctioned quantity i.e.,53.5 MW. Same is being met by Captive power
and Grid Supply. The electrical power generated in CPP is used to fulfill the requirement
of entire plant. Plant has 2 nos. of steam turbine driven through Turbo generator viz. TG-1
(Rating 15.625 MVA), TG-2 (Rating-22.5 MVA) and one Gas Turbine Generator (GTG)
(Rating-28.125 MVA) in captive power plant. In cases of emergency, a provision has also
been made to draw power from UPPCL Grid for which contract demand is 6000 KVA.
Existing unit has two no. of DG Sets of Capacity 2700 KVA as standby during power
failure. Stack Height of 30 m is provided as per CPCB norms.

12.  Existing unit has Natural gas & Coal based 3x125 TPH steam boiler with 100 m
stack and 1 x 60 TPH HRSG with 30 m stack. No additional Boiler is proposed. Particulate
emission is within the statutory limit given by CPCB & UPPCB.

13. The Project proponent committed that they will abide the rules and guidelines
issued under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC)
Rules, 1989, as amended time to time, and the Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996. The Onsite and Offsite Emergency plan will
be implemented as cited in the provisions of the Rules.

14. Details of Process emissions generation and its management:

S. Stack Fuel Used | Stack | Diameter | APCM | Expected Emission
No. | Attached Height Pollutants Norms
Existing Process Stacks / Vents
1 | Primary Natural 33m 3.6m Low NOx, SO2 NOXx < 400
Reformer- Gas NOx mg/Nm?®
I Burner
2 | Primary Natural 30 m 29m Low NOx, SO2 NOx < 400
Reformer- Gas NOx mg/Nm?
[l Burner
3 | Prilling - 96 m 22m - PM, NH3 PM<150
Tower-| mg/Nm?®
4 | Prilling - 104 m 26m - PM, NH3 PM<50
Tower-I| mg/Nm?®
Note: No additional Stack is proposed in expansion and there shall be no gaseous

EC Identification No. - EC22A016UP124030

4

File No. - J-11011/150/2006-1A 11 (1)

Date of Issue EC - 14/03/2022

Page 4 of 11
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| emission from Nano Fertilizer Plant. |

15. Details of solid waste/hazardous waste disposal and process emissions generation
and its management are as per the plan provided in the EIA & EMP report and as
deliberated in the EAC. The project documents are available on PARIVESH portal which
can be accessed at http://parivesh.nic.in.

16. The Project Proponent has also informed the benefits of proposed Nano-Fertilizer
Plant, as described below:

(1) Nanotechnology is an emerging field with potential to provide Efficient Nutrient
Management as compared to existing fertilizer management practices. With the
use of Nanotechnology, the consumption of chemical fertilizer will be reduced.

(i) Nano Urea reduces fertilizer consumption compared to Conventional Urea.
1No. 500 ml Nano Urea Bottle is equivalent to 45 Kg Urea (1 bag).

(i)  Nano Urea provides Better Nutrient & Increases Production. It also has a Cost
Advantage over Conventional Urea.

(iv)  Itis Environment Friendly and Non-Toxic to Flora & Fauna, Humans.

(v) No source of air emission/effluent generation/hazardous waste generation is
involved in the production process. As a matter of fact, the Nano-fertilizer plant
will pose an example of Environmental Sustainability and profitability for both
farmers and government.

(vi) It will maintain stability in Domestic market for Fertilizer.

(vii) It will reduce the import possibility of Urea fertilizers to some extent and
contribute to National saving.

(viii) Nano Fertilizer application improves soil health and reduces the demand of
conventional fertilizer like Urea on farmer’s field for achieving optimum or
targeted crop yields.

(ix)  Nano fertilizers enhance the seed germination.

(x) It helps in growth of plant height, leaf area and numbers of leaves per plant.

(xi)  Nano fertilizer enhances the chlorophyll production as well as rate of the
photosynthesis which result in more production.

(xi))  All these factors result in more yield and better-quality parameters derived from
usage of Nano-fertilizers as compared to conventional fertilizer usage.

(xiii) Itis possible to increase the production of the crop by about 15 to 20 percent.

17.  The proposal was considered by the 26" Expert Appraisal Committee (Industry-
3 sector) meeting held on 16-17 February 2022 in the Ministry through video
conferencing, wherein Project Proponent and their accredited Consultant [M/s EQMS
India Pvt. Ltd. having accreditation number NABET/EIA/1922/RA0197 valid till
23.11.2022], presented the EIA & EMP report. The minutes of the meeting and all the
project documents are available on PARIVESH portal which can be accessed at
http://parivesh.nic.in.

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Experts Members/domain experts in various fields, examined the proposal submitted by
the Project Proponent in desired format along with EIA/EMP reports prepared and
submitted by the Consultant accredited by the QCI/ NABET on behalf of the project
proponent.

The EAC noted that the project proponent has given an undertaking that the data
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and information given in the application and enclosures are true to the best of his
knowledge and belief and no information has been suppressed in the EIA/EMP reports. If
any part of data/information submitted is found to be false/ misleading at any stage, the
project will be rejected and Environmental Clearance given, if any, will be revoked at the
risk and cost of the project proponent.

The Committee noted that the EIA/EMP reports is in compliance of the TOR and
reflect the present environmental status and the projected scenario for all the
environmental components. The Committee deliberated on the proposed mitigation
measures towards Air, Water, Noise and Soil pollutions. The Committee also suggested
that the storage of toxic/explosive raw materials/products shall be undertaken with utmost
precautions and following the safety norms and best practices. The committee also
deliberated on the water balance data and found it satisfactory. The Committee also
deliberated the onsite/offsite emergency plan and various mitigation measures to be
proposed during implementation of the project.

The Committee deliberated on chemical accident that took place in the Unit earlier.
The PP has done the root cause analysis of the accident, EAC deliberated the same and
advised the PP to implement the various provisions of the rules and guidelines issued
under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules,
1989, as amended time to time, and the Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996. The Onsite and Offsite Emergency plan will
be implemented as cited in the provisions of the Rules.

The EAC suggested to PP to explore the possibility for the usage of Natural gas.
The Committee deliberated the Greenbelt design and budget allocation for EMP, water
balance, the, Conservation plan for Schedule-I species, storage of nano-urea bottle are
found to be satisfactory. The Committee also deliberated the onsite/offsite emergency
plan and various mitigation measures to be proposed during implementation of the
project.

The EAC deliberated on the proposal with due diligence in the process as notified
under the provisions of the EIA Notification, 2006, as amended from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the
EAC found the proposal in order and recommended for grant of environmental clearance.

18. The environmental clearance granted to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to
time, from the State Pollution Control Board, prior to construction & operation of the
project.

19. Based on the proposal submitted by the project proponent and recommendations
of the EAC (Industry-3 Sector), Ministry of Environment, Forest and Climate change
hereby accords Environmental clearance for Modernization and Expansion of
Existing Fertilizer Plant for Manufacturing of Nano Fertilizer with proposed
production capacity of 36,500 KLA, located at IFFCO Phulpur, P.O. Ghiyanagar,
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Phulpur, District-Prayagraj, Uttar Pradesh by M/s Indian Farmers Fertilizer
Cooperative Limited (IFFCO) under the provisions of the EIA Notification, 2006, subject
to the compliance of terms and conditions as under: -

A. Specific Conditions:

().  All conditions stipulated in the earlier EC vide letter no. J J-11011/150/2006-1A 11 (1)
dated 14.07.2006 shall strictly be complied.

@i). The PP shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

(ii).  The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sink/carbon sequestration resources capable
of capturing more than emitted. The implementation report shall be submitted to the
IRO, MoOEF&CC in this regard.

(iv). The continuous online (24x7) monitoring system for stack emissions shall be
installed for measurement of flue gas discharge and the pollutants concentration,
and the data to be transmitted to the CPCB and SPCB server. For online
continuous monitoring of effluent, the unit shall install web camera with night vision
capability and flow meters in the channel/drain carrying effluent within the
premises.

(v). The storage of toxic/hazardous raw material shall be bare minimum with respect to
quantity and inventory. Quantity and days of storage shall be submitted to the
Regional Office of Ministry and SPCB along with the compliance report.

(vi).  The occupational health centre for surveillance of the worker’s health shall be set
up. The health data shall be used in deploying the duties of the workers. All
workers & employees shall be provided with required safety kits/mask for personal
protection.

(vii).  Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Safety and visual reality training shall be provided to
employees.

(vii).  The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the
norms.

(ix).  Necessary precautions shall be taken to avoid accidents and action plan shall be
implemented for avoiding accidents. The Project proponent shall implement the
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed
under the rules and guidelines issued in the Manufacture, Storage and Import of
Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules,
1996.
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(x). The solvent management shall be carried out as follows: (a) Reactor shall be
connected to chilled brine condenser system. (b) Reactor and solvent handling
pump shall have mechanical seals to prevent leakages. (c) Solvents shall be stored
in a separate space specified with all safety measures. (d) Proper earthing shall be
provided in all the electrical equipment wherever solvent handling is done. (e)
Entire plant shall be flame proof. The solvent storage tanks shall be provided with
breather valve to prevent losses. (f) All the solvent storage tanks shall be
connected with vent condensers with chilled brine circulation.

(xi).  Volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at
99.97% with effective chillers/modern technology.

(xi)).  Total fresh water requirement shall not exceed 35290 KLD Prior permissions in this
regard shall be obtained from the concerned regulatory authority.

(xiii).  The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water
shall be used for various industrial processes in the unit. No recharge shall be
permitted within the premises. Process effluent/ any wastewater shall not be
allowed to mix with storm water.

(xiv).  The PP shall undertake waste minimization measures as below (a) Metering and
control of quantities of active ingredients to minimize waste; (b) Reuse of by-
products from the process as raw materials or as raw material substitutes in other
processes. (c) Use of automated filling to minimize spillage. (d) Use of Close Feed
system into batch reactors. (e) Venting equipment through vapour recovery system.
() Use of high-pressure hoses for equipment clearing to reduce wastewater
generation.

(xv).  The green belt of at least 5-10 m width shall be developed in nearly 36% of the
total project area mainly along the plant periphery/adjacent areas, as committed by
the PP. Selection of plant species shall be as per the CPCB guidelines in
consultation with the State Forest Department. Records of tree canopy shall be
monitored through remote sensing map. Trees have to be planted with spacing of
2m x 2m and number of trees have to be increased accordingly (2500
trees/hectare). The plant species can be selected that will give better carbon
sequestration and plantation shall be completed within six months.

(xvi).  As committed by the PP, the project proponent shall explore the usage of natural
gas/bio briquettes.

(xvii).  The activities and the action plan of the issues raised during public hearing to
address the socio-economic issues in the study area, shall be completed as per the
schedule presented before the Committee and as described in the EMP report in
letter and spirit. The compliances report shall be submitted to IRO, MoEFCC
Lucknow.

(xviii). A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the project
area) equipped with full-fledged laboratory facilities shall be set up to carry out the
Environmental Management and Monitoring functions.

B. General Conditions: The grant of environmental clearance is further subject to
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compliance of other general conditions as under: -

(1) No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval
of the Ministry of Environment, Forest and Climate Change/SEIAA, as applicable.
In case of deviations or alterations in the project proposal from those submitted to
this Ministry for clearance, a fresh reference shall be made to the Ministry/SEIAA,
as applicable, to assess the adequacy of conditions imposed and to add additional
environmental protection measures required, if any.

(i) The Project proponent shall strictly comply with the rules and guidelines issued
under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC)
Rules, 1989, as amended time to time, the Chemical Accidents (Emergency
Planning, Preparedness and Response) Rules, 1996, and Hazardous and Other
Wastes (Management and Trans-Boundary Movement) Rules, 2016 and other
rules notified under various Acts.

(i)  The energy source for lighting purpose shall be preferably LED based, or advanced
having preference in energy conservation and environment betterment.

(iv)  The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers,
enclosures etc. on all sources of noise generation. The ambient noise levels shall
conform to the standards prescribed under the Environment (Protection) Act, 1986
Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

(v)  The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. The activities shall be undertaken by
involving local villages and administration. The company shall undertake eco-
developmental measures including community welfare measures in the project
area for the overall improvement of the environment.

(vi)  The company shall earmark sufficient funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Forest and Climate Change as well as the State Government along with the
implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment management/ pollution control measures shall not be
diverted for any other purpose.

(vii) A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the local
NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal.

(viii)  The project proponent shall also upload/submit six monthly reports on Parivesh
Portal on the status of compliance of the stipulated Environmental Clearance
conditions including results of monitored data to the respective Integrated Regional
Office of MOEF&CC, the respective Zonal Office of CPCB and SPCB. A copy of
Environmental Clearance and six monthly compliance status report shall be posted
on the website of the company.

(iX)  The environmental statement for each financial year ending 31% March in Form-V
as is mandated shall be submitted to the concerned State Pollution Control Board
as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status
of compliance of environmental clearance conditions and shall also be sent to the
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respective Integrated Regional Office of MOEF&CC by e-mail.

(x) The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the SPCB/Committee and may also be seen at Website of the
Ministry and at https://parivesh.nic.in/. This shall be advertised within seven days
from the date of issue of the clearance letter, at least in two local newspapers that
are widely circulated in the region of which one shall be in the vernacular language
of the locality concerned and a copy of the same shall be forwarded to the
concerned Regional Office of the Ministry.

(xi)  The project authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities and the date of start of the project.

(xii)  This Environmental clearance is granted subject to final outcome of Hon’ble
Supreme Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of
Law, if any, as may be applicable to this project.

20. The Ministry reserves the right to stipulate additional conditions, if found necessary
at subsequent stages and the project proponent shall implement all the said conditions in
a time bound manner. The Ministry may revoke or suspend the environmental clearance,
if implementation of any of the above conditions is not found satisfactory.

21. Concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance and
attract action under the provisions of the Environment (Protection) Act, 1986.

22.  Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

23. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any other orders passed
by the Hon'ble Supreme Court of India / High Courts and any other Court of Law relating

to the subject matter.

(Dr. R. B. Lal)

Scientist ‘E’/Additional Director
Tele-fax: 011-20819346
Email-rb.lal@nic.in

24.  This issues with approval of the competent authority.

Copy to: -

1. The Deputy DGF (C). MOEF&CC Integrated Regional Office (Uttar Pradesh), Kendriya
Bhawan, 5th Floor, Sector "H". Aliganj, Lucknow (UP)-20
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2. The Secretary, Department of Environment, Government of Uttar Pradesh, 601, Bapu
Bhawan, Secretariat, Vidhan Sabha Marg, Lucknow (UP)-1

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD cum-
Office Complex, East Arjun Nagar, Delhi - 32

4. The Member Secretary, Uttar Pradesh Pollution Control Board, Building No. TC-12V.
Vibhuti Khand, Gomti Nagar, Lucknow — 10

5. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar House,
Mansingh Road, New Delhi - 11

6. The District Collector, District Prayagraj (Uttar Pradesh)
7. Guard File/Monitoring File/Website/Record File/Parivesh Portal

74

(Dr. R. B. Lal)

Scientist ‘E’/Additional Director
Tele-fax: 011-20819346
Email-rb.lal@nic.in

Signature_fptot Verified
Q/ Digitally signei’P) Dr. R.B. Lal
Scientist E
Date: 3/14/202211:57:01 AM
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Minutes of public hearing held on 04-01-2022 on the proposal received for
modernization and expansion of existing fertilizer plant (total Capacity after
Modernization & Expansion Urea-5790 MTPD, Ammonia-3300 MTPD, captive power-53.5
MW and Nano-urea/Nano Sulfur/Nano Micronutrients (additional products) - 36.500
KL/Year) for manufacturing of Nano Fertilizer, Phulpur Unit at Phulpur Unit, P.O.
Ghiyanagar District Prayagraj, Uttar Pradesh in M/s Indian Farmer's Fertilizer Co-
Operative Limited (IFFCO), IFFCO under Notification No. S.0O. 1533 dated 14-09-2006,
amended vide S.0. 3067(E) dated 01-12-2009 and amended vide S.0. 2269 (A) dated 01-

07-2016 of Ministry of Environment and Forests Government of India:-

There is a provision under notification no. S.O. 1533 dated 14-09-2006, amended vide
S.0.-3067 (E) dated 01-12-2009 and amended vide S.0.-2069 (A) dated 01-07-2016 of
Ministry of Environment and Forests Government of India to have a public hearing before the
proposed project is considered for environmental clearance. The process of public hearing is

to be conducted as per E.I.A. notification 2006 (amended in December 2009 and April 2011).

In pursuant to the Letter No.: H68511/C-2 N.O.C.-4790/21 dated 22-11-2021 sent to
the District Magistrate, Prayagraj by Member Secretary, Uttar Pradesh Pollution Control
Board, Lucknow regarding public hearing for the said proposal, the place, date and time were
decided by the District Magistrate, Sir, Prayagraj and Additional District Magistrate (F./R.),

Prayagraj was nominated as the representative to preside over the public hearing.

The information of the said public hearing was published in the local popular daily
newspapers (Hindustan Times and Amar Ujala) on date 27-11-2021. The process of public
hearing was conducted on date 04-01-2022 in M/s IFFCO, Phulpur, District Prayagraj under
the chairmanship of Additional District Magistrate (F./R.), Prayagraj and which was conducted
in the presence of R.K. Singh, Regional Officer, Uttar Pradesh Pollution Control Board,
Prayagraj, Kaushal Kumar Assistant Environmental Engineer, Uttar Pradesh Pollution Control

Board, Prayagraj, Sanjay Kudeshia, Senior General Manager, IFFCO Phulpur Unit and for
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Kapil Singh, representative of consultancy organization for the project M/s EQMS India Private

Limited, Karkardooma, Delhi and the general public.

After the publication of the general notice for public hearing in the newspapers, no
objection, suggestion, comment etc. was received on any of the indicated offices mentioned
in the public notice till the stipulated date and time. Residents of nearby villages were present

during the hearing on the decided date. (Attendance Register is attached)

At the beginning of the public hearing, Kapil Singh, representative of M/s EQMS India
Private Limited, Karkardooma, Delhi, the advisory body for the project, welcomed the
Chairman, other officers present and the general public and presented a brief description of
the environmental points related to the project. Thereafter, with the permission of the
Chairman, the process of public hearing was started. The project was apprised by Shri Kapil
Singh that the unit is proposed to produce Nano Urea with a capacity of 36.500 KL/yr. The
proposal includes setting up of a manufacturing unit and bottling unit of Nano Fertilizer apart
from ancillary facilities. After modernization and expansion, the production capacity of
Ammonia, Urea and Captive Power will remain the same. There will be no air or water pollution
in the production process of Nano Fertilizer. The fuel requirement will be zero. Reduction in
nitrogen fertilizer consumption can be achieved with Nano Urea as a 500 ml bottle of Nano
Urea has the potential to be used in lieu of 01 bag (45 kg) of Urea. With the use of nano urea,
the production of normal urea will be reduced by 50 percent, which will result in reduction in

oil, electricity and other expenses and there will also be a reduction in global warming.

Number of Personnel working in the proposed Nano Fertilizer, according to the
proposed project, employment will be provided to about 200 people. The total water
consumption in the proposed project is proposed to be 90 kilolitres per day, the total cost of
the project is proposed to be Rs 195 crore. The proposed project will generate 9 KL/day
domestic effluent, for which STP of 10 KL/day capacity is proposed, similarly ETS cum
Neutralization tank-1.0 KL/day is proposed for purification of generated effluent. The EMP

capital cost of the proposed project is Rs 309 lakh and recurring cost is Rs 17 lakh per annum.
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After that, the Regional Officer, Uttar Pradesh Pollution Control Board, Prayagraj

invited objections and suggestions from the people present in the public hearing expressing

their views regarding the proposed project, on which the following participants present in the

public hearing expressed their views as follows: -

1.

Shri Bramhadev Singh, Village-Koda :- While expressing his views regarding the

Nano project of urea, it was said by him that this project should come in early, it is
very beneficial for the farmers in agriculture. This will increase the pride of our
region and the region will develop. Along with this, information should also be given
about the use of Nano Project of urea, which will increase awareness among the
farmers.

Shri Ramchandra Yadav, Village-Gram Sabha-Tesoura:- While expressing his

views regarding the Nano project of urea, he said that it is very useful and beneficial
for the farmers. At present, the weight of one sack of urea that we bring is about
45 kg and we face a lot of difficulty in bringing it. We are very happy with the arrival
of the Nano project of Urea. Its cost is also low and its use will also increase the
fertilizer power of the land, increasing the production. Which will be beneficial for
the farmers. Therefore, they expressed happiness over starting the project at the
earliest.

Shri Ranjit Singh, Village-Pratappur:- He expressed his views regarding the Nano
project of urea and asked whether employment opportunities would be generated
from this project or not? and information was sought about whether other fertilizers
can be used in combination with other fertilizers and whether subsidy is available
on this project or not. In this regard, it was apprised by the proponent of the project
that direct and indirect employment opportunities would be generated from the
Nano project of urea. It can be mixed together, but it will be made aware and
whatever decision will be taken by the government regarding subsidy on this

project, the farmers will be made aware of it, if subsidy is given, it will definitely be



100

given. Farmers are being made aware of its use and its benefits, the farmers who
have used it have benefited a lot from this project.

Sri Ramakant, Village-Chandanpur:- While expressing his views regarding the
Nano project of urea, it was said that through a seminar about this project, farmers
are being made aware about the use of urea nano project and its benefits and the
farmers who have used it have benefited a lot from this project.

Shri Dharmendra Singh, Village Rudapur:- While expressing his views regarding
the Nano Project of Urea, it was said that the Nano Project of Urea is very beneficial
for the farmers. It was suggested by him that instead of 500 ml of Nano Project,
250 ml bottle should also be available. Farmers who want to take 250 ml bottle
instead of 500 ml, then it should be easily available.

After listening to the proposal of the advisory body and the views of the people
present regarding the project, the Additional District Magistrate (F/R), Prayagraj,
who was presiding over the public hearing, expressing gratitude to all the
dignitaries present in the public hearing the end of the public hearing was

announced

While taking decision on environmental clearance, the following points should be

considered in environmental interest.

1.

According to the proposal given, the unit will produce 36.500 KL/yr Nano Urea.

Fuel will not be used in the production process.

Air polluting sources like boiler, furnace etc. will not be installed in the unit.

Permission will be obtained from the competent authority for the supply of water

used in the unit.
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10.

11.

12.

13.

101

As per the proposal given, STP of 10 KL/day capacity will be set up for the

treatment of domestic effluent. Similarly, ETS cum neutralization tank-1.0 KL/day
will be set up for purification of industrial effluent generated.

The effluent generated as per the given proposal will be used for irrigation of green
belt etc. in the premises itself after treatment according to the standards and will

not be discharged outside the premises in any case.

According to the given proposal, the proposed capital cost of Rs 309 lakh and
recurring cost of Rs 17 lakh per annum should be consumed under EMP head as

per rules.
Green belt development work should be done on 33 percent of the land.
Rainwater harvesting will be established for rain water harvesting.

According to the merit in the proposed project, employment opportunities should

be provided to the local residents.

No objection certificate / consent should be obtained from the Uttar Pradesh

Pollution Control Board for monitoring the proposals given for the project.
Compliance of the Environment (Protection) Act, 1986 will be ensured.

Make sure to get permission from other competent departments from where

permission is required to be obtained for installing nano fertilizers.

At the end of the public hearing, cognizance of the suggestions made by the people

present taken into the consideration and the process and proceedings of the public hearing

were completed smoothly. In the end expressed confidence that the project would benefit the

farmers.

In the end the proceedings of the public hearing were concluded with the permission of

the Chairman with the vote of thanks.
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001273

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 24/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 27/08/1990
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

27/08/1990

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0033

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLsRV7nVTqIlr3zk9QyEH1GqBVotyw3vae
SHAGUN RUHIL
Typewriter
ANNEXURE -G
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001281

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 25/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 06/10/2004
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

06/10/2004

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0034

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVNoBTFJ+pb642dd8nsGc4nU
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001285

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 25/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 30/07/2019
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

30/07/2019

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0035

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVOPjxHabJ9Di+Apv+PtkF5B
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature



108 726
GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 3 (B)
[See Rule 8(2)]
Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001294

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR Company Name IFFCO PHULPUR
L[ SO BT AH UNIT

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ. P.O.- Authorization Letter Download

YT T gaT GHIYAN TSR o

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0036
Date of Submission 25/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR
Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No
Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of 02/08/2019

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well (In 200.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal 320.00
(m®/hr.)

Date of Energization (In Case of Electric Pump) 02/08/2019


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVNPEUrNHJ52GkZ7ltRcQWTw
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This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001295

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 25/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 02/08/2019
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

02/08/2019

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0037

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVMbF0NLRBPA6kQADs4p+LG8
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature



112

Ministry of Jal Shakti

Form 3 (B)
[See Rule 8(2)]

Government of Uttar Pradesh

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

730

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001297

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 25/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 12/02/2019
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

12/02/2019

IFFCO PHULPUR
UNIT

Download

PGRJ1122RINO038

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVOM5t+admLI3B98Ke2re6Zk
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001298

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 25/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 02/03/2018
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

02/03/2018

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0039

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVOLa0rNmcGE1N/iIWiPlq2T
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001330

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 26/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 06/10/2018
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

06/10/2018

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0040

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRL8fGQZzQ03ZHT+hC07kV1R1Mhws4nabEa
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001332

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 26/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 02/08/2019
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

02/08/2019

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0041

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRL8fGQZzQ03ZFTqwmWVNxURC46KFFjAldB
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This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001354

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 26/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 18/04/1997
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

18/04/1997

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0042

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLsMRKnSV6tkNAF+bkuQRWE8UG0CSyGcM8
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001355

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 26/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 11/02/1998
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

11/02/1998

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0043

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLsMRKnSV6tkMrRyK25OZu86/rWzfgMLbn
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001359

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 27/09/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 02/08/2019
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

02/08/2019

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0044

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLhG6Gbh2SNabFfNNGNakoSYkE0QdbjKUx

743

125

his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000567

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 22/10/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 26/08/1997
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

26/08/1997

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0045

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRL8kydq+V0S/jn7Q/lK3ROhL6CTnKji22b

745

127

his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000568

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 22/10/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 14/07/2009
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

14/07/2009

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0046

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRL8kydq+V0S/jIIwKqTBHbTuhlWdX4MfY6
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This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000569

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 22/10/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 02/08/2019
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

02/08/2019

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0047

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLRUVPMzu4lOfK/e/ZAJnD5unw8Zv52o2Y
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Ministry of Jal Shakti

Form 3 (B)
[See Rule 8(2)]

Government of Uttar Pradesh

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

750

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000570

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 22/10/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 16/12/1997
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

16/12/1997

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0048

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLRUVPMzu4lOd+Ww/1WLOUCOauVOw1fdgp

751

133

his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Ministry of Jal Shakti

Form 3 (B)
[See Rule 8(2)]

Government of Uttar Pradesh

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
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Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202211000379

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 13/11/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 14/07/2009
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

14/07/2009

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0049

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLl0Kq7ptg1yUO+3HPZqUgj/fuhy6hIxQB
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Ministry of Jal Shakti

Form 3 (B)
[See Rule 8(2)]

Government of Uttar Pradesh

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

754

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000571

Name of the Owner SANJAY KUDESIA

Designation EXECUTIVE DIRECTOR

Uq

Company Address IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ

HU BT UdT

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj

Date of Submission 22/10/2022
Location Particulars
District Prayagraj

Plot No./Khasra No. R2 and R6 1976
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 12/08/2009
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

HYT BT T

Authorization Letter

UTRPTR U
Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m®/hr.)

12/08/2009

IFFCO PHULPUR
UNIT

Download

PGRJ1122RIN0050

PHULPUR

No

N/A

200.00

125.00

320.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLRUVPMzu4lOejSJUJTvQ9Xyz0Yg7Bxlg3
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his certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards

or any other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Borewell Consent Summary

Flow Capacity |[Running hrs.| Annual Maximum | Maximun Daily | Annual Running | Application Serial No. NOC No.
Allowable Extraction Limit Hours
Extraction (Calculated) Calculated
M3/Hr (Hrs. per Day) (M¥Annum) (M*Day) (Hrs/Annum)

Borewell No 1 320 12 652800 3840 2040 PGRJ1221NIN0026 [NOC036622
Borewell No 2 320 14 761600 4480 2380 PGRJ1221NIN0027 [NOC037766
Borewell No 3 320 16 860160 5120 2688 PGRJ1221NIN0028 [NOCO011819
Borewell No 4 320 12 683520 3840 2136 PGRJ1221NIN0029 |NOCO015111
Borewell No 5 320 10 528000 3200 1650 PGRJ1221NIN0030 [NOC033351
Borewell No 6 320 14 797440 4480 2492 PGRJ1221NIN0031 [NOC031033
Borewell No 7 320 16 911360 5120 2848 PGRJ1221NIN0032 [NOC018401
Borewell No 8 320 12 645120 3840 2016 PGRJ1221NIN0033 [NOC024123
Borewell No 9 320 12 660480 3840 2064 PGRJ1221NIN0034 [NOC044071
Borewell No 10 320 14 707840 4480 2212 PGRJ1221NIN0035 |NOC030251
Borewell No 11 320 14 725760 4480 2268 PGRJ1221NIN0036 [NOC028389
Borewell No 12 320 10 640000 3200 2000 PGRJ1221NIN0025 [NOC042585
Borewell No 13 320 12 691200 3840 2160 PGRJ1221NIN0037 [NOC030184
Borewell No 14 320 10 569600 3200 1780 PGRJ1221NIN0038 [NOC011480
Borewell No 15 320 12 633600 3840 1980 PGRJ1221NIN0039 [NOCO015473
Borewell No 16 320 16 870400 5120 2720 PGRJ1221NIN0040 [NOC044370
Borewell No 17 320 16 911360 5120 2848 PGRJ1221NIN0041  [NOCO045798
Borewell No 18 320 14 698880 4480 2184 PGRJ1221NIN0042 [NOC014794

12949120 75520
Max.Daily Draw (Avg.) M° 35477

Note- Validity of NOC of all 18 Bore wells is upto 14/02/2027

756
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BORE WELL RAW WATER EXTRACTION REPORT

Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell | Borewell
No.1 No.2 No.3 No.4 No.5 No.6 No.7 No.8 No.9 No.10 No.11 No.12 No.13 No.14 No.15 No.16 No.17 No.18 Total
Maximum
Allowed 3840 4480 5120 3840 3200 4480 5120 3840 3840 4480 4480 3200 3840 3200 3840 5120 5120 4480 35477
Daily Limit
01-07-2023 3683 0 5029 0 0 0 5023 0 0 2863 4284 3180 0 0 3803 4987 0 0 32852
02-07-2023 3699 0 4800 3200 2856 0 4825 0 3787 4125 2045 0 0 0 1585 1614 0 0 32536
03-07-2023 3752 0 0 0 0 4285 4712 0 0 0 4425 2800 0 2985 0 4406 4906 0 32271
04-07-2023 ] 0 4829 3445 2829 0 0 0 3782 0 4183 2804 0 3085 2786 4825 0 0 32568
05-07-2023 3714 0 4974 0 0 0 4358 0 0 4185 4431 2867 0 0 3684 4702 0 0 32915
06-07-2023 ] 0 4932 0 2693 4140 4960 0 3785 4147 4290 0 0 0 3682 0 0 0 32629
07-07-2023 3245 0 4952 3758 0 0 4212 0 0 0 4370 2782 0 0 2820 0 1819 4334 32292
08-07-2023 0 0 4938 0 3140 0 0 0 0 1755 4382 3138 3714 0 3293 4141 0 3955 32456
09-07-2023 0 0 4775 3729 0 0 4918 0 0 4276 4062 0 3442 0 2852 3973 0 0 32027
10-07-2023 3812 0 4869 3836 0 3786 0 0 0 3852 3869 0 0 0 3595 5102 0 0 32721
11-07-2023 3585 0 4935 0 2856 0 0 0 0 4361 4298 0 0 0 3570 5093 4053 0 32751
12-07-2023 1172 0 4784 3541 0 4381 4855 0 3752 0 3841 2742 0 0 0 0 4671 0 33739
13-07-2023 3744 0 4872 3258 2729 0 4255 0 2627 3863 0 0 0 0 2780 0 0 0 28128
14-07-2023 3255 0 3852 3541 0 4145 0 0 2748 0 0 0 0 2646 2839 4969 2097 3635 33727
15-07-2023 3230 0 4746 0 2977 0 0 0 0 3785 4285 2871 0 0 3719 4896 0 3148 33657
16-07-2023 3225 0 4469 2693 3111 4185 0 0 2699 0 0 0 0 0 3698 0 0 4057 28137




140 758

17-07-2023 0 0 4782 0 0 3825 0 0 3485 4135 0 2988 0 0 1922 0 0 0 21137
18-07-2023 0 0 4863 0 2901 0 0 0 0 3478 3522 2584 0 0 0 0 0 0 17348
19-07-2023 3119 0 3785 0 0 0 0 0 0 0 0 0 0 1690 2770 0 2815 4195 18374
20-07-2023 0 0 4447 0 3023 2366 0 0 0 2714 0 0 0 2815 2685 0 0 0 18050
21-07-2023 3692 0 3895 0 3098 0 0 0 2928 0 0 2744 0 0 0 0 3405 0 19762
22-07-2023 0 0 4874 0 0 0 0 0 0 0 0 3144 0 0 3684 4903 3968 0 20573
23-07-2023 3728 0 0 0 0 4148 0 0 3673 3927 0 0 0 0 3023 1852 0 0 20351
24-07-2023 0 3976 4869 0 3135 0 0 0 0 0 0 2856 0 2643 3725 2147 4614 0 27965
25-07-2023 0 0 0 3545 0 0 0 0 2924 4458 0 2925 0 2985 3658 4863 3387 3492 32237
26-07-2023 3431 3673 4760 3653 0 0 0 0 0 0 0 1562 0 2958 3285 4741 0 4185 32248
27-07-2023 3269 3982 4125 3241 2671 3769 0 0 0 0 0 0 0 0 0 4931 4425 2063 32476
28-07-2023 3348 4173 4693 3785 0 3987 0 0 3641 4157 0 0 0 0 2319 2155 0 0 32258
29-07-2023 3638 0 4412 3285 2762 4190 0 0 3515 4147 0 0 0 0 3712 2234 0 0 31895
30-07-2023 0 3842 4759 3385 2923 3958 0 0 0 3769 0 0 0 0 3690 0 1657 4275 32258
31-07-2023 0 3939 0 3819 2697 3517 0 0 2665 3852 0 3047 0 0 0 0 4984 3907 32427
01-08-2023 3374 4185 4825 3525 0 0 0 0 3745 4178 0 3114 0 0 2186 0 0 3358 32490
02-08-2023 3158 4155 4125 3827 0 3531 0 0 3714 3779 0 3182 0 0 0 1630 0 1855 32956
03-08-2023 3585 4356 0 3739 0 3633 0 0 0 2430 0 2985 0 0 3621 4693 0 3690 32732
04-08-2023 0 4158 4496 3585 0 3842 0 0 3810 4158 0 0 0 2556 0 4894 0 859 32358
05-08-2023 0 3575 0 0 0 3666 0 0 3541 4197 0 3185 3684 0 3483 3293 0 4257 32881
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06-08-2023 3475 4302 4958 3349 0 0 3707 4148 2995 0 0 3142 0 0 3682 33758
07-08-2023 2792 0 4425 3442 3102 4195 3652 4427 3158 0 0 3796 0 0 0 32989
08-08-2023 0 0 4789 2452 2643 3869 3514 0 2958 0 2952 3625 2139 0 4158 33099
09-08-2023 3452 0 4425 3542 2784 4380 3625 0 2852 0 0 3746 4158 0 0 32964
10-08-2023 0 3693 4769 0 3100 3352 3766 4102 2445 0 0 0 5082 0 3619 33928
11-08-2023 3693 3896 4443 3683 2863 3923 3555 4109 2556 0 0 0 0 0 1232 33953
12-08-2023 3466 3952 4840 3791 2936 4158 2985 0 0 0 0 0 4941 0 2795 33864
13-08-2023 0 4145 3244 3687 2680 3645 3724 3955 2841 0 0 2953 0 0 3023 33897
14-08-2023 0 3796 4639 3441 2785 3758 0 3827 2458 0 0 0 3633 0 3996 32333
15-08-2023 3441 3963 4425 3720 2913 3669 3542 4142 0 0 0 0 0 0 4078 33893
16-08-2023 3657 3872 4123 3628 2693 0 0 3693 0 3556 0 0 4739 3808 0 33769
17-08-2023 3611 3927 4753 3462 3132 4244 3693 4125 0 0 2981 0 0 0 0 33928
18-08-2023 3444 3748 4255 3694 2932 4406 3541 0 0 0 0 0 4864 2909 0 33793
19-08-2023 3767 3639 4217 3452 2690 4102 3758 0 0 0 0 0 0 3546 3681 32852
20-08-2023 0 3425 4258 3452 3163 4135 0 3629 0 3541 0 0 0 3685 3222 32510
21-08-2023 3571 3923 4793 3693 3190 3925 3585 0 0 0 0 0 0 2927 4158 33765
22-08-2023 3542 3847 4158 3784 2928 3871 0 0 0 0 0 0 1800 4702 4197 32829
23-08-2023 2966 3653 4821 2965 2648 4158 0 3894 0 0 0 0 4469 4373 0 33947
24-08-2023 3714 4158 4610 3673 2822 4402 0 0 0 0 0 0 4727 2544 2104 32754
25-08-2023 3580 3885 4682 3741 2976 3970 0 3849 0 0 3145 0 0 0 3965 33793




142 760

26-08-2023 0 3982 4102 3771 2745 3858 0 0 3643 0 0 0 0 0 0 4953 2040 3857 32951
27-08-2023 3805 0 4042 3569 2690 0 0 0 0 4125 0 0 0 0 0 4699 5096 4236 32262
28-08-2023 0 4125 0 3670 2979 3736 0 0 0 4134 0 0 3444 0 0 4910 2060 3831 32889
29-08-2023 2942 3892 5032 3729 2839 3575 0 0 0 0 0 0 0 0 0 2368 4258 4158 32793
30-08-2023 0 3829 0 3634 2690 4125 0 0 0 4442 0 0 0 0 0 5014 4989 3715 32438
31-08-2023 0 4401 4525 3763 2971 4278 0 0 0 0 0 0 0 0 0 5110 4039 4145 33232
01-09-2023 0 0 4136 3758 3110 0 0 0 3625 4158 0 3133 0 0 2585 0 0 1503 26008
02-09-2023 0 0 0 0 2992 0 0 0 3724 0 0 2842 0 0 0 4746 3800 4258 22362
03-09-2023 0 0 4206 3695 0 0 0 0 0 3785 0 2925 0 0 3353 0 0 4163 22127
04-09-2023 0 0 4936 0 0 0 0 0 0 4222 0 0 0 0 3729 0 5029 4255 22171
05-09-2023 0 0 5113 3699 0 0 0 0 0 0 0 2980 0 0 3772 0 4146 2168 21878
06-09-2023 0 3043 4169 3566 0 0 0 0 3439 4363 0 0 0 0 3787 0 0 0 22367
07-09-2023 0 0 4725 3552 0 0 0 0 0 4390 0 2875 0 3134 3682 0 0 0 22358
08-09-2023 0 0 4258 3693 0 0 0 0 0 0 0 2780 0 0 3748 0 3332 4185 21996
09-09-2023 0 0 0 3741 3082 0 0 0 2480 0 0 2958 0 0 2987 0 3139 3985 22372
10-09-2023 0 0 0 3755 0 0 0 0 0 0 2750 3103 0 0 3629 0 4561 4332 22130
11-09-2023 3036 0 4563 3650 3181 0 0 0 0 0 0 0 0 0 3665 0 0 4340 22435
12-09-2023 0 0 0 3665 0 0 0 0 3555 4208 0 0 0 0 3713 3129 0 4193 22463
13-09-2023 3751 1034 4601 3144 0 0 0 0 0 0 0 2688 0 0 3056 0 0 3996 22270
14-09-2023 3756 0 0 2863 2845 0 0 0 0 0 0 0 0 3110 2995 4350 0 2574 22493
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15-09-2023 2985 0 0 0 2858 0 0 0 0 0 0 3080 0 1848 3795 4152 0 3762 22480
16-09-2023 0 0 4928 3525 2985 0 0 0 0 0 0 0 0 0 3558 3076 0 4418 22490
17-09-2023 2868 0 4473 3569 0 0 0 0 0 0 4033 3135 0 0 0 0 0 3751 21829
18-09-2023 2152 0 4246 3711 0 0 0 0 0 0 3747 0 0 0 3752 4535 0 0 22143
19-09-2023 0 0 4425 3558 0 0 0 0 3552 0 3756 0 0 0 2948 4190 0 0 22429
20-09-2023 0 0 0 3758 0 3362 0 0 0 0 4436 0 0 2453 3839 0 0 4380 22228
21-09-2023 0 0 0 3693 3140 0 0 0 0 0 0 0 0 0 3585 4321 3400 4341 22480
22-09-2023 0 0 0 0 0 0 0 0 0 0 2939 0 0 2580 3796 4709 4420 3980 22424
23-09-2023 3827 0 0 0 2632 3930 0 0 0 0 4344 0 0 0 3270 4327 0 0 22330
24-09-2023 0 0 0 0 0 0 0 0 3827 0 3838 0 0 0 2680 1025 3990 4168 19528
25-09-2023 0 0 3472 0 0 0 0 0 0 0 3987 0 0 2618 3745 4128 4500 0 22450
26-09-2023 0 0 0 0 2506 0 0 0 3754 3342 0 0 0 0 3329 5024 4504 0 22459
27-09-2023 0 0 0 0 2551 0 0 0 0 4386 4425 0 0 0 3725 0 4325 2962 22374
28-09-2023 0 0 0 0 0 0 0 0 3825 0 4357 0 0 0 2763 4746 4003 2700 22394
29-09-2023 0 0 0 0 0 0 0 0 3535 0 3897 0 0 0 3690 4972 4272 1525 21891
30-09-2023 0 0 2413 0 0 0 0 0 0 4175 3798 0 0 0 2974 0 4615 4285 22260
01-10-2023 0 0 4273 0 0 0 4693 0 0 4402 3791 2972 0 0 0 0 0 1825 21956
02-10-2023 0 0 0 0 0 0 4793 0 0 3600 4472 2510 0 3117 0 0 0 3769 22261
03-10-2023 0 0 0 0 0 0 4874 0 0 4407 4390 2490 0 0 0 2519 0 3725 22405
04-10-2023 0 0 0 0 0 0 4970 0 0 4321 3683 2888 0 0 0 2415 0 4169 22446
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05-10-2023 0 0 0 0 0 0 4698 0 0 0 3784 2821 0 3111 0 4436 0 2932 21782
06-10-2023 ] 0 0 0 0 0 4069 3434 3789 0 3980 2910 0 0 0 4200 0 0 22382
07-10-2023 3615 0 0 3451 0 0 0 0 3320 0 3758 3180 0 0 0 4486 0 4325 26135
08-10-2023 ] 0 0 0 0 3923 4853 0 0 4449 3870 2941 0 0 3745 4529 0 4384 32694
09-10-2023 0 0 0 3551 0 0 4970 3556 0 3933 3978 2970 0 1449 0 4283 0 3849 32539
10-10-2023 ] 0 4738 3565 0 3678 0 0 0 4102 3569 2965 0 0 3647 4114 0 1965 32343
11-10-2023 0 3971 0 3512 0 3896 4784 0 0 4165 3846 0 0 0 2987 4525 983 0 32669
12-10-2023 3682 3957 0 3737 0 3735 4932 0 3520 4102 0 0 0 0 473 4629 0 0 32767
13-10-2023 0 4321 0 3689 0 0 5091 0 3573 4349 0 0 0 0 3692 4725 0 4265 33705
14-10-2023 3525 3712 0 3553 0 0 0 3791 0 0 0 0 0 2081 2989 4606 4200 4158 32615
15-10-2023 3786 3984 0 3681 0 0 0 3696 0 0 0 0 0 2356 2986 5019 3042 4258 32808
16-10-2023 3425 3978 0 3656 0 0 0 2881 0 0 0 0 0 2371 2998 4458 4682 4125 32574
17-10-2023 3740 4269 0 3425 0 0 0 3525 0 0 0 0 0 2347 2979 4369 4113 3958 32725
18-10-2023 3761 0 4938 3681 0 0 0 3443 0 0 0 0 0 2311 2940 4725 3153 3847 32799
Total 181285 162336 325407 263273 150177 183612 94845 24326 160629 230051 149715 140909 21381 68327 231317 288118 179986 266895 3122589
Average 28387.173




763

=
e 145 ANNEXURE -H

m@*' ﬂ“’h}' ;:mﬂm]’u?ﬁx_ﬁ? v Jiofs raomsreend \'S 008

1= 3 TN

5 T S SR R
i

no, :
st T s won-20%/02/314 RS- 09. e

% Od § smmﬂﬂmum:mm“ﬁ 5

mﬁbﬂlmwmmilﬂﬁnnhﬁl!l“-wt‘t“..;

Hﬁmtmtﬂtwﬁlﬁlmtlnm |

wﬁmn‘tﬁﬂm:ﬂﬂtﬂ:ﬂﬂm_ﬂ

oo & o S @ o T 23,01 & 69,1 SR @ R
ﬂﬂhﬂh-ﬂumt&ﬂlﬂll >


SHAGUN RUHIL
Typewriter
ANNEXURE -H



—146 - ANNEXURE -| 764

FiFFCO)

Sfom BRI BideTgeR PeTRica fofies
INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.
weof wem: /02/313 fefeaR: 05.06.2018

[T 7,

SR YT wewoT fEE SE,
RARWAVE: N CL (RCLES
Ted TR, TS|

e 01.06.2016 | 30.06.2017 T I arafer ¥q ¥ frer e H-19491 femt®

07.05.2018 T AR % HaeT H|
Fauf: 5Te7 SUFR fAufoT o HEA- COMICESS/94/311

Heled,

mmmmaﬁwwﬁawmﬁmaﬁtwjﬁamw
firer % TR feAf 01.06.2016 ¥ 30.06.2017 T ot orafy ¥g ST ST & 4G A A
w9 11,11,478.00 @wmﬂ%mwmwﬁr ST3E ) R & | Aok

=192 T 885393189 féHATE 01.06.2018 ud 885393196 fiE 01.06.2018, Sifeh I
9T ENuT T e, %AW e, =q o % T 9l 69§ T ¢l o foer &l
Wm@aﬁaﬁwmmmm%l

FT A B TG & R R

[ae-10 T FE& - 3
A ferseTe Rwg el

Feft, semerEmE

Torh: YO S ST HEA 885393189 femit=® 0

01.06.2018

P.O. Ghiyanagar, Allahabad - 212404 (U.P.) India Phone : (05332) 251334, 251250, 251251, 253913
U : RIETMIR, SRR - 212404 (3080) A, B : (05332) 251334, 261250, 251251, 253913
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UTTAR PRADESH POLLUTTB47”G%Tn3L BOARE
TC-12V. VIBHUTYI KHARG, GOHTI MAGAR,
LUCKNOW.

765

PH.; (0322} 2720828, 271083)
HAETER CESS ASSESSMENRT OROER
gf Yater (Prevention and Gontrel of Pelluiion) Cess 4ct 1971 6o

B4TER ; =0

SHLGOHENT pAGER K. AQH TS5
FOlabin 4T i, = J? ] flﬂfo
WAL OF INGUSTRY @ [HOTAN FERHE '3 FERTIL ISEE CO-OPERATIVE LIKITED
AUANE GG OF THOUSTRY . PRULPUR bh;i, ﬁ. ¥ﬁnahéﬁ

FEREOG OF RESESOHENT .

COMERORY OF | WATER UowimeR ! W 1 o molg | ERASIS OF ASSESSHENT |
e o LBRBURER | RERRTE /ST /S-3LM3028) : : i
') L)) RS {85.) | i :
i [ : L5, 1H ) | 8111 3,5, 156.70 |
| B | : ;
| 1 | i I
Lo 14,830 T N 15172 |
l | | i i !
Rt ! ¢} b e 0,00 |
: i 1 | | |
B LR, i1 aisee ! 7,285,785 |
: # : | i
.................................................................................... :
¢ 1614 P ML LT
CESS ARREARS, INTEREST ETC.
TYPL OF 432C#% | DUE BFOURT / (RECOVERED AWOUNT/T  GALAWGE | ANOUNT QUALIFYING | PERIO0 T THTEREST AHODAT |
| BRI ! oaTE__ | | FORINTEREST 1 fRGR_ L T0C b ufste |
Last ! ETRTRTE T 0.00 | 005 131/i5/2016 ! 18]18 /2014 0.1
I L (i8fief2eae) ! ! | ; :
Befors Last | 6 | | 0.86 | i % i ’
Lo (31fesf2018) | ] ; | i I |
L Tnterest : 403 | ; 0.90 ! { E i i
! | | ! : | i i i
| Penalty } 0.80 ! ! .60 | I ; 1 i
E ' Tid I | E : ; I
ﬁl‘“  Other Charge E £ : : f.00 | I ; : E
v 1 I |[ ; ; { : I
I t I I | 1 | i
1 i I i | § | i 1
I i i i f I f I I
! | | ; ! r | ! :
I ' 3 3 i i | i ]
! i I I ! ] i 1 i
1 i 1 1 ] 1 I I i
H f 1 H 1 i | 1 1
i i H 1 i t H 1 1
! ! 1 ] I | 1 I |
i i ] | | [} i II
I' ................................................................................................................................... !
DOoTOTAL v L4651 0 14SATESTE 0,40 | ‘ . ! 0.01 |

Uy Total dsemt Tacludieg Cervent Besessaent, Arrears of Lurrent Rosesshent, lafarest, Penalty elc.
CEGS ARRESR .50  PEMALTY RRREAR = 8,00 CURRENT ASSESSHENT = 1L UL4TT.ET
THTEREST ARFEAR 6.01  OTHER ARRESR = 0.60  EXCESS pavRENT <[ 0.06)
HET LESS PRVARIE - AT B8,

AET GESS PRVABLE (I¥ woRTEY = 15
PL. FAY THE SROUNT D0FS THzooan okk o7

1'32_J£1~JC1.511—1:;=~f~

el & Faise Sixty Eight oply.

guanty feve
KBL BORAD' FATARLE AT LUSKRDY. .
r=lie——

Eieveq Thousapd Four Hundred 3
FAYOUR GF "R\ POLLUTION CaRT

REFARED BY (CaECKen B¢) LA, CESS OFFICER < REHBER SECRETARY
JCOURTS OFFIUER (CIRGLE-1) ASIESIIHG AUTHORITY

G0 70 REGIOKAL OFFICER, o, POLLUTION CONTRGL BOARL, ALIANARAD FOR THFORKATION AND RECESSHRY 4CTIOH.
GO TD CHIEF AECOURTS OFPIIER

iy il

MEAS ATETACD fATRAT b
28 OFFISER (LIRCLE-1)
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Sfeg BRAY BieamssR dRmrRity foftcs
INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.

esf wwr: 12/02/313 fesifer: 17.10.2016

I waeT vEHT e A,
nAd 12 @, fagfa e,
Ml TR, TE@-T3 |

BT 01.01.2015 @ 31.05.2016 TF =1 s7afer 2q S faer T=2N-F 88291 A1 30.09.2016 %1
A % T H
u aﬂ‘ﬁ"—mwrfmm STET HE-COM/CESS/94/311

mamﬁau@aaﬁwgmwmwwﬁwaﬁlmwwﬁﬂcﬁ
| s fefer 01.01.2015 ¥ 31052016 T 1 @fd &g ST TR kA ¥ Fer T
| 14,54,765.71 (m%gawﬁmm*m@ﬁmaﬁzwﬁmmm st % o
| SR, TENT-885381774 At 13.10.2016, 885381781 faRleR 13.10.2016 U4 885381799 ERICT
3.10.2016, S 307 T49 4oVl frevl ad, % 9 97 8, 39 UF & WA el 5 F Her ol

| e e o wmﬁ@whwﬁm feran 11 %@ B

EECCiE
Haard,
Fo Ffea wrad TR Hisnies s
“\ '“\:/{’/d
’ L(‘,L, _
\ N imgers ()

Yepe-10 AT GE1-3
ATy faerra gftag e,
31, eS|

885381?99&:#@ 13.19.4015

P.0. Ghiyanajar, Allahabad - 212404 (U.F) India Phene : (05332) 251334, 261250, 251251, 253913
R - FraFm | geleior - 212404 (0H0) WRA B - 115332) 251334, 251250, 251251, 253913
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UTTAR PRADESH POLLUTION CONTROL BOARD
TCc=12V, VIBHUTI KHAND, GOMTI NAGAR.
LUCKNOW.
PH.: (0522) 2720828, 272084
WATER CESS ASSESSMENT ORDER

) FW (prevention and Control of Pollution) Cess Act 1977. Govt. of India
1 4SHENT ORDEA NO.: CON/CESS/94/31 nnr(h‘%})omms : o
09 /

[ISTRATION WO. 3 10006
{ OF THDUSTRY @ INDIAN FARMERS FERTILISER CO-DPERATIVE LINITED
\HESS OF THDUSTRY = PHULPUR UNIT, GHIYRNAGAR castebi

= T
ALLAHABAD PIN - 212404 . == Aol Crils
1100 OF ASSESSMENT: 01/01/2015 T0 31/05/2016 s DUE mre-//rmmms h:'//?f '
_ "
-~

CURRENT ASSESSMENT u/s-6

F

CATEGORY OF |  WATER WATER FOR | RATE TCESS AMOUNT ! 17 GASIS OF ASSESSNENT |
NATER L CONSUMED I REBATE U/S-7 U/8-3(2)/3(20)} 4 : !
. : 1,4 (KL.) _1__[BSL.-’_EL;L_J_,_._,IES_L}____-_'- ey
1 ! 93.23,061 0o ! 0.0500 ! 4.66,153.05 1 .
] 1 ] ] 1
I I > 1 1 1 - e ek i e —————— L T
1 b g 7 0 | 0020 .702.62 17 \“51,\,1 LS
' 0 ’ ! : ‘ y
I ' ¢ | o ) 0.1000 0.00 | #( Q’S i
1 1 1 1 I - .
1 1 1 I E o
v ! 63,32,133 ¥ 0o ! 0.1500 | 9,49,909.95 } W
! ! : ! : N g L™
.................................................. S o €
¢« TOTAL » b 14,54,765.62 | ¢ M
T T ST 5’(.:‘/"» a 4o
CESS ARREARS, INTEREST ETC. ' W
 TYPE OF ARREAR |  DUE ANOUNT / 'RECOVERED ANOUNT/| GATARCE T AHOUNT QUALTFYING T TeerieD “INTEREST ANOUNT !
¥ ‘. DATE Y DRIk : " ! _FOR_INTEREST IOFRON__ L 10 _ b uls-19 '
| Last 1" 18,83,617.78 | 18,83,618.00 Ve 0.06 ! 0.21 '31/12/2014119/03/2015) 0.0 !
: L (16/04f2015) | (19/03/2015) | : ' ! ! '
! pefore Last | 0.21 ! ! 0.00 ! 0.06 116/04/2015)31/05/2016! 0.02 !
! L GU//200) | ! : | , ‘ 1
! Interest ! 0.07 | : 0,00 | ' ] I !
: : : '. : '. : : |
! Penalty : .00 | - 0.00 ! ' ! ! J
‘ R Y ! i H ' : !
R Other Charges | 0.00 | : 0.00 | : '. ! ! (
' 1 ] | ] 1 ] ] ]
. \ '. i i l \ : :
L) 1 ] 1 1 1 [}
] ] 1 ] ] ] 1 ] i
I 1 1 ] 1 1 .
(] 1 ] 1 I 1 I ] i
' 1 1 1 o 1 1 ' 1 1
] ] 1 ] 1 1 ] I 1
] 1 i (] I ] I ' it
: | / | | : : | ~
' ! ( ’// ! ' : | } :
| cCTOTAL» ! 18.83.618.06 | 18,83,618.00 | 0.06 | ; ! ' 0.03 !
otal Agount Including Current Assessment, Arrears of Current Assessment, Interest, Penally etc.
£55 ARREAR 3 0.06  PENALTY ARREAR = 0.00  CURRENT ASSESSHENT =  14,54.765.62
: 0.00  EXCESS PAYNENT =i 0.00)

NTEREST ARREAR = 0.03  OTHER ARREAR
£T CESS PAYRBLE = 14,54,765.71"

£7 CE5G PAYABLE (IN NORDS
. PAY THE AMOUNT DUES THR

4kh Fifty Four Thousand Seven Hundred Sixty Five & Paise Seventy One onlv,

y IN FAVOUR OF 'U.P. POLLUTION CONTROL BORAD' PAYABLE AT LUCKNOM. ’
REPARED BY o C.A.0. CESS OFFICER
- . 1 (CIRCLE-1)

! 70 REGIONAL OFFICER, U.P:

LUTTON CONTROL BOARD, ALLAHABAD FOR INFORMATION AND NECESSARY ACTION.
3 TO CHIEF ACCOUNTS OFFICER :

.-/
CESS OFFICFR (ETRCLF-1)
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PR 506 SRTT BRAY BREAESR PITRRT fifits
PHULPURUNIT  [NDIAN FARMERS FERTILISER CO-OPERATIVE LTD.

dew & : d1E/02/313

[ar ¥, fa=te : 17.03.2015
ey |iua,

ST FR Y g fEr |1,

fagfr @ |, Mo TR,

@I (Jo Ho)

fawa - 01.03.2013 & 31.12.2014 7 @ 3afy ¥ W fRer wear F-57308
faife 16.08.2015 &1 M|

Ha ¢ ool IuaR Frerivor e v - COM/CESS/ 94 /311
eI,

U AT IYLH RAvas ST 99} Rer @1 Wt wewr w1 Swd St STaw
f@ & srgur fsiie 01.03.2013 9 31.12.2014 o 3 arafdy ¥ wTef SR ¥ 7g
1 7 18,83,618.00 (W4T 3oRe ard R g9ik ©: W) srgoRe W) el
@7 T §F FUT T 958725859 e 17.03.2015 vd Qe ¥ 958725873
fedie 17.03.2015, wifs wor wew sguor Frd=wr a1€, & A 37 &, 36 26 99 &
A A B0 F A | a1 et @1 e 9l §6 e gR R S Xar &

YT YA P TS S5 B & FR
HY=IATE | Ty

qﬁ,é@qmmﬁaﬁ?mﬁa%ﬁé@',

%wa % ﬂ"b’!' =l
;aﬁro' HEEEE  (ThID! )

T~ TeT §% gIoe i 958725859 e 17.03.2015 Tq
SIPT H&a1 958725873 fa+ife 17.03.2015

.0. Ghiyanagar, Allahabad - 212404 (U.P.) India Phone : (05332) 251334, 251250, 251251
URE : RRIFTR, SR - 212404 (3080) RE, B : (05332) 251334, 251250, 251251

@R / Gram : 36! fUdR, IFFCO Ghiyanagar, $a¥ / Fax: General - (05332) 251253, Materials (05332) 251332
0 | E-Mail : Phulpur@iffco.nic.in daw78e / Website : www.iffco.nic.in



769 UTTAR PRADESH POLLUTION]&INTROL BOARD
PICUP BHAWAN, VIBHUTI KHAND, GOMTI NAGAR,

LUCKNOW.
PH.:
WATER CESS ASSESSMENT ORDER
As per provisions of (Prevention and Control of Pollution) Cess Act 1977, Gevi. of India
W{Z':-. S e /_'r-) Faa
" ORDER NO.: COM/CESS/94/311 DATED — 4~27102f2015 (}
ON NO.  : 09 / 10006
DUSTRY ~ : INDIAN FARMERS FERTILISER CO-OPERATIVE LINITED
" INDUSTRY : PHULPUR UNIT, GHIYANAGAR
ALLAHABAD PIN - 212404 =2
ASSESSMENT: 01/03/2013 T0 31/12/2014 DUE DATE & 015
CURRENT ASSESSMENT U/S-6
"OF ! WATER ! NATER FOR !  RATE | CESS AMOUNT | ! BASIS OF ASSESSMENT !
! CONSUMED | REBATE U/S-7 |U/8-3(2)/3(28)! ! ! !
: (xL.) ] (KL.) 1 (ms. JKL.) ! (RS.) : - :
" 1,20,71,290 L~ 0 | 0.050 ! 6,03,564.50 !~ I
) ] I ) |
] 1 | | g
' 25,05,514 |~ 0 ! 0.0200 ! 50,110.28 |<
] ] ] 1 1
] ] 1 1 |
' 0 | 0 | 0.1000 | 0.00
1 1 ] 1 I
1 ] / I ] 1
) 81,99,620 ! 0 ) 0.150 ! 12,29,943.00 | —
' ' ' : i
----------------------------- o . = -t
» ! 18,83,617.78 |
CESS ARREARS, INTEREST ETC. 1
ARREAR |  DUE AMOUNT / IRECOVERED AMOUNT/! BALANCE | AMOUNT QUALIFYING ! PERIOD_______| INTEREST AMOUNT |
: DATE ; DATE - i FOR INTEREST ! FROM_ ! 7D | U/s-10 :
: 8,10,912.94 | 0.73 ! 0.21 | 0.21 }06/09/2013131/12/2014! 0.07 !
i (06/09/2013) | (Ex.Payment) ! : i ' ' :
ast | 0.00 | 8,10,912.00 | 0.00 | : : : H
v ) (27/08/2013) | | : | | :
' 0.00 | ' 0.00 | ) ' ; i
| [ ] I ] ] I I
| [} I I 1 ] ] ]
! 0.00 ! ) 0.00 ! H ; ' |
i L P ) : ) i : ' |
arges | 0.00 | : 0.00 | ! | : ! 164
(] (] i 1 ] 1 I I
1 ] ] 1 1 1l I 1
1] I ] ] I ) ] i
i 1 ] I ] ] I I
] I 1 ) ] 1 I I
] I 1 ) 1 1 ] ]
] I ] ] ] 1 1 I
] 1 (] ] ] 1 i ]
] ] 1 ] ] (| I )
] i ) ] I I 1 ]
] [} 1 ] I ] ] 1
1 b e |~ | | | ' |
. S T ‘ B S N S |
1
» 8,10,912.94 ! 8,10,912.73 ! 0.21 ! ! ! ! 0.07 !
at Including Current Assessment, Arrears of Current Assessment, Interest, Penalty etc.
R 2 0.21  PENALTY ARREAR : 0.00 CURRENT ASSESSMENT =  18,83,617.78 )
RREAR = 0.07  OTHER ARREAR z 0.00 EXCESS PAYHENT | 0.00)
AYABLE = 18,83,618.06

4YABLE (IN WORDS) = RS. Eightesn Lakh Eighff Three Thousand Six Hundred Eighteen & Paise Six only.

RAFT IJ/FHVUUR oF ’U.p. PULLUTIOH ONTROL BORAD' PGYRBLE AT LUCKNOW. A"’-’/
i
/ru!@,w WiV

C.E.0. MEMBER SECRETARY
) (€-9) ASSESSING AUTHORITY
INAL OFFICER, U.P.POLLUTION CONTROL BOARD, ALLAHABAD FOR INFORMATION AND NECESSARY ﬁCTIDN

* ACCOUNTS OFFICER h@lj 6%1

/ CEowe 1#
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prueuRuNT  INDIAN FARMERS FERTILISER CO-OPERATIVE LTD. [IFFCOJ

e ey - d8/02/313

b 4, fefes - 23.08.2013
o |fHa,

BT WY Hguul i €18,

"fUpy w9+ ", Teirg e, € I,

Ryl ve |, MHdl TR,

TEAS (Bo Ho)

frwar : 01.04.2012 ¥ 28.02.2013 @@ @1 rafty &g A4 et wen F-28592

fa<ife 06.08.2013 &1 e |
e : T Sudy gl an<y W - COM/CESS/ 94 /311
weIGd,

YT A7 SuYH favad STad Sy fdel &1 ey ysu | Sudth ST Syd
fier & o &= 01.04.2012 & 28.02.2013 q% ¥} 37afy 2g 5T SUPR & Ag A
Fel wual 8,10,912.00 (WU 3116 A1e && g9} A1 1 91¥8) g &1 ud db gioe
wwr 803690991 f&re 17.08.2013, Siifes SoR 9= ugyvl Fri=oT a8, & M ©F
2, 3% 39 UH & W Y ©U 4 e ¢ ga9 e w1 quaE Sudw @ gire gRI

%3%31@?@%[

Wm@“) HUAT YA B A S BT B B |

JYRETE | ' IS,
od, _?F@'»T BRI BiEaEeR BRIRiRs s,

&%ﬂl‘i Lo

)

(TRYST e )
TEWEHS (Tt )
wfafaft = arfder,
IR WS ¥ ygyul Frizmr 91
Jere - 10 Ao F&r - 3
e e oRye wrerr,
gl getmsETg |

Held: Hol gIUC W& : 803690991 faiia 17.08.2013

P.0. Ghiyanagar, Allahabad - 212404 (U.P.) India Phone : (05332) 251334, 251250, 251251
U : RRIFR, SeTRTa - 212404 (3080) TR, I : (05332) 251334, 251250, 251251
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Riu@gq R gfeud BRAH Bicasor dlemuRiea ffics

PHULPURUNIT  INDIAN FARMERS FERTILISER COOPERATIVE LTD. -
. e wwr - A$/02/313

war #, f&1® : 16.10.2012

HewR HiYyq,

IR 4S9 ugyyT fimm 1,

EAS (Jo Yo)

feg : 01.04.2011 ﬁ31.03.2012%63&?@%@@“%?!1@1F-11310
fa=ife 05.10.2012 &1 |

- HaH : 5T SuHY Fuivor 3R W - COM/CESS/ 94 /311

HEISY,

FUAT 7 UG [RAvas S Sua e @ ded g8 o) | Sww ST suaw
fder & AR f&=ie 01.04.2011 & 31.03.2012 & @1 3rafdy ¥ wiel SUBY & #e |
ool wudl 9,43,799.27 (Ul Al g ATl g9 A |l e e wwge i)
7T ]9 &l 39 de9u A wuar 9,43,800/= ( w1 A ARG AT BWR IS ) 7 b
TH §6 goe we 803670031 fHim 13.10.2012 ot fb SR w2 W wgNuT ferisor
I, TS & AH QT F, T T B G Gl B A Hol o & |

v gared Faga 2 5 Sws e A ffa @ror woan 15,746.06 415 fava: 23
7€l 8, Fifh Sudx faer @1 gt gam FuiRa ey e 14.08.2011 & wBa &
f=ite 09.08.2011 &Y §% goe Hea 803635692 f2+id 30.07.2011 ¥ gRT 2T
e # %l (By-Hand) S o fyam Tar o | 39 Weg § SAR1 YeaRe T g e
@1080/02/3183 fg=fa 13.10.2012 3 e faRei= &1 36 o= @t R ufy sk

@fa sracitared e g1
sra: gaaE & @1 gol s Swiw 3 sve g e o v@1 &1 W geE @)
HE 39 BT FE B

YT | a1, |

AR @

(FRYeT Tmet )
HESEh  (qhD] )
TR Y UGl T 9
Hae - 10 Ao e - 3 [

At e uRye e, s, sameEs | ‘—.mﬁrnqﬂ’j“

AR g9 e ¢ 8036?0031 et 13\0 2012

At dran No T o}o:-_{gu A% 1310 2012 (¢3nn 7 )
P.O. Ghnyargagarq;llahabad 212404 (U.P) India, hone (05332) 2513 251250 251251, 253913

:B (Oj tiee : RIATTR, SETETATG— 212404 (J0M0) WIRE

ar/Gram: %@l R, IFFCO Ghiyanagar, 91/ Fax: General - (05332)-251253,Materials (053332)-251332
#& / E-Mail; Phulpur@iffco.nic.in dawmge / website-www.iffco.nic.in
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—peTR 3 31509 BRAY BledlgaR dIaRica ifies P

g—HULPUR UNIT [NDIAN FARMERS FERTILISER COOPERATIVE LTD.

v ww : dg/02/313 fe=te: 04.08.2011
Har H,
G gfua,
TR W yguvr frime ag,
"y wem *, it ad, =T,
TEFS (To o)

e

fawg : 01.06.2010 ¥ 31.03.2011 7& @t @iy ¥g 49 o ziwan F-89145
fe=it® 14.07.2011 &1 |

sigf : o1 Susw fAwfzor 3R Hem- COM/CESS/ 94 /311

Y,

pual 391 SU v oot sk fda &1 ded agor B 1 sudm wid SuBY
e & srqar it 01.06.2010 % 31.03.2011 9@ &) Iafy &g o7 STHR & 78 &
el w1 7,88,203.12 (SUdl AR oRF cor BR g1 W @ ofR v awne) W

3T gl

59 "y ¥ Iud URRT @1 w5 gwe wem 803635692 Rlw
80.07.2011 ot fb SoR Hew UGWUT FRI=VT 41, & 9 2T &, 39 99 & 91U Il 6
H derd 2| achiA faa &1 gl yram suew §6 sve gRrr R o var 21

FHUAT WA B IHTE QA BT T B |

TS | HIGTY,

‘
. QmeJy —n &

(Trre1 TReen)
YT HEHAHD (-] )

wfeferfa ety e,
IR WS gl Frim are }&\ L A\
Yaey - 10 Ao H@e - 3 ) /%q *
q’ﬁﬁ_cf el i a0 B” 'i‘g{l!\""}
S R
IR, TaTEEE |

el dh: Hel GIUe W&l : 803635692 fsii 30.07.201 1

: ——
E @ P.O. Ghiyanagar, Allahabad - 212404 (U.P)) India, Phone : (05332) 251334, 251250, 251251
= urRe : R, SERER - 212404 (30M0) ¥RE, ©IF : (05332) 251334, 251250, 251251

iS50 9002/ 14001

ar/ Gram: 3%®! @AM, IFFCO Ghiyanagar, %k /Fax:General- (05332)251253, Materials (05332)25133 22
$iet 4 E-Mail : P hulpur@iffco.nic.in 3aEE | Website - wwwiffco.nic.in



157

- o o e A Y e M e e S e
3 — 1 MW "
= | i
= . . = ) I
- =2 [==) 1 =y 13
=3 o = i '
b <C < ' '
0 F\W I_I ) ]
{7} e 1 I3
Wm () [ BT i '
a3 (75 Ld = ] I
ol as 23 L} 1}
nﬂ.w. =C Ul 1 H Py
s _— i v [ |
o Lie = H v s
€3 | o ' b & o
—— ) L} =3 o
= o # P =P e S o= =3
T ok i H ca
e . ] | i i =
& # <t 1 ' ' ai
- - -3 i = 1 L} (=F]
. 52 | —
" A2 o _
e 25 s -
<t € s R ! o s s e e e e S S R e R b1l
<L = g
(85} e _m” ..m;
<L o o =
o &3 1% = -
! Tk [ ==
= o e
5
a NN =
b i sl/_/ bl s e R A e e o 5 o N =
o R (] =
- b e =3 g 3t o
- P . = A
€ o arp [ 5E s hii]
et % =T e e e e i - Tn (US| e
o 4 iwn 3 -l >
i < ey = | i A 0l
ez - a- L+ ot =C sl
\ | 23—
ol — [t uw -rw <2 L= v”].h
F - - ~
£ HE = o a- k= o
i) i =i . - - —b 3= o =3
o &) < Jdey o] 28 £
& 2 o5 S
<L - e &2 - s L =z <5
Iﬁ — =3 — T D\ <L
o £a L7k -
. o S R S S e e e e D P e e e P
e ] .....m. uJ = = P =3 =3
=
= 8 = = = & b=
o : ” ] = 2
0D NG (I, e e i A = =9 s s <=
-p — Ly
| = L) =
ot B i a e = 0
0 i I = =] = " =d
S P = = =
=5 - L e 3 <
12 vl - O —af €3 E= —-= ]
e e f 1 %
P d i 255 wil <> = =3 {nsd
= 14J 3 i <t oz
ot e e e e e T s =
L = bW =2 uJ
N il e AR o .ml.u E
<o i o o =3 <C
<L J ! < 3= o
e az ol =3 =] = <C htd
= = e e =
- L. 23 ) mu —m.l
5 =i ¥) 3
<L <L o Ll = Gl i .
- o —— rd
x =% = et ] =
5 < o3 Ll &2
) L M Pw MU
[ “
(B2 H ;o
£ D i e e e e e S S S RN B o T 7 P
— t |
= —— < <
! u 3 =3 . .
S w3 o — < o
i ~3 -3 =55
&3 = = =4 =
= [ - o3 =
L 1 o RV LI - =
= 3 - > < T
Lid 5 edl O =3
P ] Ve i L
e = e
FE 3 o
e Bk Sl i b 5
<F tn o
d w L
L Qs -4 [+ L
&p ol a L o2
< 2 g as
== e - £ <f
ok L th Imy (5]
=1 o — o, o] € [ +3
eI H ] = e [ — b
[P — i - (] o £ (=]
— = i e n -z -s b £5
“£T <K i >- a (4] = € e
(2 X - ) a3 - S =]
'
— B e I Bt e - = g e e -
i . -
=4 ' - —




¢

: bharatkosh.gov.in (Internet based) is enclosed with the application. This
M application for NOC has already been submitted on line.

" @&' Please be informed that a NOC has already been issued by Bhoogarbh Jal
Vibhag Uttar Predesh (Ground Water Department) on 18/2/1995 for water

I~ ANNEXURE -J
3

b o g e IFFCO
| PHULPUR UNIT
I~ 557 BRI BiEeEsR IRMRiEy fiee

-
| & INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.
I Ref.No: TE/02/283 (NOC-CGWA) Date: 20.02.2018
l -

L T,
I -

- Regional Director,
l ul Central Ground Water Board/Central Ground Water Authority

- Northern Region
' Bhujal Bhavan,
l - Sector-B, Sitapupr Road Yojna,Aligan;

_ Ram Ram Bank Chauraha
l - Lucknow (U.P.) — 226 021
I -

> Sub: Submission of Application for permission to abstract Ground Water for
l Industrial use (Application for New NOC)
' - Ref. No.: Your letter No. 10 (1) / CGWA/NR/GWC/15-1206 dt. 13 June, 2017
I -

. Sir,
| i Please find enclosed herewith Hard Copy of application No.-21-

& 4/5012/UP/IND/2018 for IFFCO Phulpur Unit, alongwith necessary attachments,
l . for permission to abstract Ground water. The receipt of application fee for Rs.
l - ,_f,/& 1000/~ (Transaction Ref. No. 2002180000300 dt. 20 Feb. 2018) through

\?f,l'& abstraction.
. It is therefore, requested that please grant NOC to IFFCO Phulpur unit for
- Abstraction of Ground Water.

Thanking you,

Yours faithfully,
For Indian Farmers-Fertiliser Cooperative Ltd.

: 20|02l 2qit
(Mukul Srivastava)
Sr. Executive Director

Encl : As above

P.0. Ghiyanagar, Allahabad - 212404 (U.P) India Phone : (05332) 251334, 251250, 251251, 253913
= %€ « RRIFTR, GETRIaTE - 212404 (3090) A, B (05332) 251334, 251250, 251251, 253913

B HN | Gram 36m! RaFR, IFFCO Ghiyanagar, %a% / Fax: General - (05332) 251253, Materials (05332) 251332
01 $41e1 | E-Mail ; Phulpur@iffco.nic.in 35982 / Website : www.iffco.nic.in
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bharatk@sh.gov.in

Government of India Receipt Porkal

Transaction Ref.No. 2002180000300 Dated: Feb 20 2018

11:12AM
Received from M/S. IFFCO with Transaction Ref.No. 2002180000300

Dated Feb 202018 11:12AM the sum of INR 1000 (One Thousand Only )
through Internet based

Online payment in the account of _PROCESSING FEE OF FRESH NOC FOR
GROUND WATER EXTRACTION, , .

Disclaimer:- This is a system generated electronic receipt, hence no physical signature
is required for the purpose of authentication

Printed On: 20-02-2018 11:18:30
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
AT Application for Issue of NOC to Abstract Ground Water (NOCAP) _
:.“:'.'l;.'.'.r:.'-'., . .;":llu't;:;lglIruu-:: 20/02/2018 09:13:09 AM , IP Address: 103.216.239.180 tegaae ‘
] B

- Ham I A ppl | Feedback I Change Password | rofile |} ! l
-
< 1 4 1 of4 b Bl 9 Find | Next bd~ @) l

Government of India | E I !

Central Ground Water Authority (CGWA) 1
.. Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAF)

- Application for Permission to Abstract Ground Water for Industrial Use |

> (Application For New NOC)

ol Application Number : 21-4/5012/UP/IND/2018 ' |!
v 1. General Information: i ‘
; Water Quality: Fresh Water ..

Application Type Category/ Type of Application: Fertilizer |
- (i) Name of Industry: INDIAN FARMERS FERTILISER COOPERATIVE l
LIMITED PHULPUR UNIT |
; (i} Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($) )
Address Line 1: IFFCO PHULFUR UNIT
wegs Address Line 2 : P O GHIYANAGAR
: Address Line 3 : ALLAHABAD
~ State: UTTAR PRADESH J
, District: ALLAHABAD ] | ‘
> Sub-District: PHULPUR il
v ] Village/Town: Pali ' il
Area Type : Non-Notified ,
:; Area Type Category : Safe
(iii) Communication Address T
< Address Line 1: IFFGO PHULPUR UNIT i '
1 Address Line 2: P O GHIYANAGAR
F Address Line 3: ALLAHABAD- 212404
A State: UTTAR PRADESH ;
4 District: ALLAHABAD f
i Sub-District: PHULPUR
. Pincode: 212404
s Phone Number with Area Code: 91532 2282076 }'
-a Mobile Number: 91 9452322287 |
Fax Number: I
- E-Mail: aksrivastava-process@iffco.in
{ (iv) Salient Features of the Industrial Activity: '
e Water cohnsumption of IFFCO phulpur Unit is within limit of 35500 m3/day as given in Env. Clearance (MoEf, ;
Delhi). All effluent is being treated recycled/reused in premises. Approx. 10 Lakh m3/annum rain water is being
-~ recharged through Rain water harvesting structures within the premises. NOC, Air,Water Consent,HW authorisation
- granted by UPPCB. Received Env.Award viz. Indira Gandhi Paryavaran Puraskar, Rajiv Gandhi Puraskar (both MoEF
Delhi).IFA GL Award(IFA France), FAlI EP Award(FAl Delhi), ete
> (v} Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land : Enclose
Documents of Ownership / Lease: ($) | '
a Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)
J Green Belt Area 1320000.00 0.00 1320000.00
y Open Land 1910000.00 0.00 1910000.00 I
Road/ Paved Area 680000.00 0.00 680000.00
) Rooftop area of bullding/ 410000.00 0.00 410000.00
sheds
» Total 4320000.00 0.00 4320000.00
- (vi) Drainage in the Area (River/ Nala etc) : Tissaura nala besides the Plant,
h
-




tdtttiiiooooooTv g

»P 9 OO ¢ O & o ¢

¥

4

-

~
(o

;th! Sahayak Canal,

River Ganga 25 Km from the premises

(vll) Source of Availability of Surface Water for No
Industrial Use (if any - Furnish Details):

(viil) Average Annual Rainfall in the Area (in mm): 737.00

(ix) Townships / Villages (Within 2km Radius of  Ghiyanagar (iffco lownshfp); Sarai Abdul malik, Chak Abdul karim

the Industrial Unit):

{x) Whether Ground Water Utilization for: Existing Industry

Date of Commencement Industry: 20/05/1976

Date of Expansion :

4. Details of Water Requirement (Fresh and Recycled Water Usage):
(Plaase Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing
Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 35500.00
(b) Surface Water Available 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00
Total Fresh Water Requirement 35500.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 13500.00
Total Water 'Réqu]remenl': 49000.00

{a+h+¢_:+d)[rr_|3fday_]
20/02/2018 10:26 AM

Proposed
0.00
0.00

0.00
0.00

0.00
0.00

(Pure Bhulai}, Fazilapur, pali, Tissaura, Chandoki, Birkazi

Total

35500.00
0.00

0.00
35500.00

13500.00
49000.00

Page 1 of 4
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Government of India
Central Ground Water Authority (CGWA)

s ashok@430

18 09:13:09 AM |, IP Address: 103.216.239.180

Ministry of Water Resources, River Development and Ganga Rejuvenation

Application for Issue of NOC to Abstract Ground Water (NOCAP)

t Hom I [ Feadback . | Change Pass .-.f-.-.:. d I Profile l
4 4 2 of4 b Pl @ Find | Next b - ()
Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)
Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)
Application Number : 21-4/5012/UP/IND/2018
(i) Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of Annual
Requirement  Requirement Requirement Operational Days  Requirement
(m3/day) (m3/day) (m3/day) in a Year (m3lyear)
Industrial Activity 31400.00 0.00 31400.00 365 11461000.00
Residential / 4100.00 0.00 4100.00 365 1496500.00
Domestic
Greenbelt 500.00 0.00 500.00 365 182500.00
Development
[Environment
Maintenance
Other Use 13000.00 0.00 13000.00 365 4745000.00
Grand Total 49000.00 0.00 49000.00 17885000.00
(iif) Breakup of Recycled Water Usage:
(m3/day) (Days) (m3iyear)
{a) Total Waste Water Generated : 13500.00 365 4927500.00
(b) Quantity of Treated Water Available 13500.00
1}. Reuse in Industrial Activity: 13000.00 365 4745000.00
ii). Reuse in Green Belt Development: 500.00 365 182500.00
ili}. Other Uses: 0,00 365 0.00
(c) Total Treated Water Utilized: 13500.00 4827500.00
Net Ground Water Requirement: 35500.00 (m3/day)
3. , (a). Groundwater Abstraction Structure- Existing:
/;/i;lumbm' of Existing Structures: 18
SNo. Type of Depth(Mete  Depth Discharge Operational Mode Horse Whether  Whether Permission
Structure r) to (m3/Hour) Hours{Day) of Power Fitted Registered
Name [ Year ! Water ! Lift of with with CGWA | If so
of Diameter(m Level Days(Year) MName Pump Water Details Thereof
Construction m) (Meters Meter
below
Ground
Level)
1 Borewell/ 230,00/ 20.00 300.00 16/ 365  Submersible 125.00 Yes No /-
1990 200 Pump
2  Borewell/ 230.00/ 19.20 360.00 18/365  Submersible 125,00 Yes No /-
1997 250 Pump
3 Borewell/ 230.00/ 19,00 360.00 16 /365  Submersible 125.00 Yes No/-
1997 250 Pump
4  Baorewell/ 230.00/ 19.00 360.00 16/365  Submersible 125.00 Yes No/-
1987 250 Pump
5 Borewell/ 230,00/ 18,70 360.00 16/ 365  Submersible 125.00 Yes No /-
1997 250 Pump
6 Borewell/ 230.00/ 18.50 300.00 16/365  Submersible 125.00 Yes Mo/ -
1997 250 Pump .
7 Borewell/ 230.00/ 19.80 300.00 16/ 365  Submersible 125.00 Yes Nao /-
1997 250 Pump
8  Borewell/ 230,00/ 19.00 300.00 16/ 365  Submersibie 125.00 Yes MNo /-
1998 250 Pump
9  Borewell/  230.00/ 19.70 380.00 16/ 365  Submersible 125.00 Yes No/-
1998 250 Pump
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10 Borewell/  230.00/ 17.50 360.00 16/365  Submersible 125.00 Yes Nof -
f— 2002 250 Pump
11 Borewell/ 230.00/ 18.00 300.00 16 /365  Submersible 125.00 Yes No / -
i - 2004 250 Pump
12 Borewell{  230.00/ 18.80 300.00 16 /365  Submersible 125.00 Yes No /-
2004 250 Pump
- 13 Borewell/ 230.00/ 17.40 300.00 16/365  Submersible 125.00 Yes No /-
2008 250 Pump
- 14 Borewell/ 230,00/ 13.20 360.00 16/365  Submersible 125.00 Yes No /- i
2009 250 Pump ;
= 15 Borewell/  230.00/ 18.680 360.00 16/365  Submersible 125.00 Yes No /-
hd 2009 250 Pump |
16 Borewell/ 230,00/ 18.70 360.00 16 /365  Submersible 125.00 Yes No / - |
- 2009 250 Pump 1
17 Borewell/ 230.00/ 19.30 360.00 16/365  Submersible 125.00 Yes No /-
‘-'j 2009 250 Pump
18 Borewell/ 230.00/ 18.70 300.00 16/365  Submersible 125,00 Yes No /-
. 1897 200 Pump
L (b). Groundwater Abstraction Structure- Proposed:
. Number of Proposed Structures: 4] i
. - !
SNo. Type of Depth Depth  Discharge Operational Mode Horse Whether Whether
. Structure (Meter) to (m3/Hour) of Power fitted Permission
- Name ! Year f Water Hours(Day)  Lift of with Registered
of Diameter Level | Name Pump Water with
. Construction (mm) (Meters Days(Year) Meter CGWA | If
below S0
Ground Details
. Level) Thereof
- 4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
- or having a Land Area of Greater Than 2 Ha.- ($)
IFFCO Phulpur Unit comes under Phulpur Block of Allahabad district and comes under non notified area and safe
_— category.Reports for water supply to IFFCO Phulpur,prepared by Ground water Dirsctorate says that well field seems to be
e suitable to yield 48.000 to 50.000 m3/day.Water level in IFFCO Borewell is 13 to 20 m bgl.water level surrounding dugwell
is 2.5 to 12.5m bgl.Water quality is good.A NOC by Ground water Department UP on 18/02/1995,has been issued to |
- IFFCO for ground water withdrawl. |
5. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area, If the f
. Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then :
- provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already I
implemented, details may be furnished, (Attach Report on Comprehensive & Feasible Rainwater Harvesting / |
@ Recharge Proposal).- ($) I
After getting consullancy from expert of Central Ground Water Board Allahabad.Rain water Harvesting Systerns have been
- installed at nine different places within IFFCO premises al Gate No.1,gate no.3,gas no.2 gas godam, Taptl sector,near
- Borewell No.12,Central school, Guest house etc.Roof top drains of township buildings are connected to these RWHS
through storm water drains.Approximate 11 lakh m3 of rain water is used to recharge of ground either through percolation
- or through these structures.
- 6. Copy of Referral Letter seeking NOC from CGWA from Central Pollution Control Board / State Pollution Control
Board / Bureau of Indian Standards / Ministry of Environment and Forests / Other Central / State Agencies shallbe |
: Annexed.- ($) i
Attached Referral Letter
: S.No Attached Referral Letter Attachment Name File Name
1 Ministry of Environment and Environment Environment Clearance and consenl order.pdf ,
.- | Forests clearance Moef i
4 Consent Order !
- UPPCB |
i
- 7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency: I
- If Yes, so Details thereof with Status:
P An application No.:21-4/1454/UP/IND/2017 dt. 28/03/2017 submitted on line, Directions has been issued vide letter no, 10 |
- (1VCGWA/NR/GWC/15-1206 dt. 13 June 2017 for submitting application again,
4 20/02/2018 10:27 AM Page 2 of 4 | |
)
-
>
4 |
» |
-
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Government of India
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Ministry of Water Resources, River Development and Ganga Rejuvenatlion

Application for Issue of NOC to Abstract Ground Water (NOCAP)
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5012/UP/IND/2018

INDUSTRIAL USE- Self Declaration

¥ Itis to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Informaticn Submitied is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Madification from Time to Time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to 7
Regional Office.

4, Applicant has to Submit Processing Fee of Rs, 1000.00/- (Rupaes One Thousand Dnly) through NON TAX RECElP;F PORTAL
(https://bharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipl, in print out of
application and attach receipt along with hard copy of application.

Bharatkosh Details:-

Transaction Ref
Number:-

Dated:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

Attached Files:
1). Site Plan : (Refer: 1 (ii))
SNo  Attachment Name File Name
1 Site Plan Site Plan.pdf
2). Certified Revenue Sketch : (Refer: 1 {ii))
S.No Attachment Name File Name
1 Revenue sketch IFFCO Phulpur Revenue sketch [FFCO Phulpur.pdf
3). Documents of Ownership / Lease : (Refer: 1 (v))

S.No Attachment Name File Name
1 Gazatte-ownership Gazatte Notification pdf

4). Source of Availability of Surface Water : (Refer: 1 (vii))
S.No Attachment Name File Name
1 unavailabilly of water Water unavailability certificAte-.pdf

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)

S.No Attachment Name File Name
1 Flow chart Water balance Water balance.pdf
2 water requirement \Water Requirement at IFFCO Phulpur.pdf

6). Groundwater Availability Report : (Refer: 4)

S.No Attachment Name File Name
1 Water availability report Water availability report-.pdf

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)




5.No Attachment Name
1 Rain water harvesling
B). Authorization :

No Attachment Found!
10). Non-Polluting Effluent :

S.No Attachment Name
1 Environment Management at IFFCO
Phulpur

11). Extra Attachment :

S5.No Attachment Name

1 Comprehensive report on IFFCOD
Phulpur

2 comprehensive report on IFFCO
Phulpur Annex & to14

3 Comprehensive report on IFFCO
PhulpurAnnex15 to20

165

File Name
Rain water harvesting -.pdf

File Name
Environment Management (Non Polluting Effluent).pdf

File Name

comprehensive report2 on IFFCO Phulpur Unit up to Annesure 5.pdf
comprehensive report2 on IFFCO Phulpur Unit 6 to 14,pdf

Cemprehensive report on IFFCO Phd[pur Annexure 15 to 20.pdf

20/02/2018 10:27 AM
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation

p g Application for Issue of NOC to Abstract Ground Water (NOCAP)
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AR Mo I Apply | Feedback I Change Password l Prafile ]
[ L ofd » bl & Find | Next - (&)

Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for [ssue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5012/UP/IND/2018

12). Scanned Industrial Application :
No Attachment Found!

2o \s2i il
Dale : '3-—0[ LI \'D Name & Signature of the applicant
P ! s 5 i
lace ‘“\‘ 9 \3\;\!*( , A S ’ (With official seal)

MUKUL SRIVASTAVA

Associated User : ashok6430

©r. Executive Diraotar
Submitted By User : ashok6430

FECQ Phulpur Unit

Flat

, NI AR AT £ Ui b i ol E5el
Submission Date :  19/02/2018 F.Q, Ghiyananar / fiahabad-2124

“ In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

20/02/2018 10:28 AM Page 4 of 4
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Bpoud Posil Registessd
F1-Aso1HUPINDRItE- 7 13
Gosprnmant of india

Mirestry of Jal Shakil.

Gontral Graund Water Board, NR
Hhusgal Bhawan, Sector “B'

Sitapur Road Yojna, allgan
Lajchoriaw F2E021

Phone: 1527 - 2363812 Fax: IT14TR

Cemtenel!
19w g

Ta
The Membar Gecrotany
Ca=niral- Gioors] \Veatar Aushonty
Minisiry of Joi Snako
TEM Y, Jamnags oo,
Mansingh Roar New Dedii
110011

Suh: Grownd Water Claarance |n fesgect of Ms II:I-:huH Farenimts Fartiliser Cooparative Lmited
Phalpur Wnit, IFFCC Fhudpur unit, PO Ghiyanagar, Allakhanad, Unar Pradesh-Reg.

Ref: Onling Apgplkcation Na: 71-0501 0 UPANDIZOTE Saten RiTirdringl B

i Kingly rpferto oolne epplication Ho. 21=4G01 JUFANOLOTH dated 1002201 B received trom WMis
irdian Fermas Feriizar Cooperative | Imited Phulpu Und fir e plan located o FRFCD Phupur unil,
PO Ghyanagar, Allahadad, Uttar Prad=eh far greund samter abstacton of 35,500 miday e 1,28.57.500
m*reer has been ecniren and s recammerded for asuanoe of ROC. Tha hardoopy of duly fillag ordire
avaluasian proforma & d comy of phodt=al 18 alss bamp sohmeben S Necessary aciion

Encl As abovs
Yours Faiihhilly
M
[Y B HKaushik]
Roqgeonal Directar
Capy o)

v‘ﬁ;: titien Fammars Frrilsel Cooperat de Limied Phupur Unit, IFFCO Fhalpur unt, PO Ghyeraga
Sllnbatad Ulksr Praideeh, 212404,
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2/19/22, 2:22 PM

ANNEXURE -L
GROUN Di&%’ER DEPARTMENT 786

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BUL|
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC036622
VALID FROM 15/02/2022 TO 14/02/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202112000462

Name of the Owner SANJAY KUDESIA
Company Name IFFCO PHULPUR UNIT Company Address Ghiyanagar IFFCO
BT BT A HYHT BT Ul Phulpur Prayagraj
Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application Form Serial PGRJ1221NIN0026
No.
Date of Submission 22/12/2021 Specimen Signature
Location Particulars
District Prayagraj Block PHULPUR
Plot No./Khasra No. R2 and R6 dt 1976 Municipality/Corporation No
Ward No./Holding No. NA
Particular of the Existing Well and Pumping Device
Date of 06/10/2004
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 200.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump 125.00
Operational Device Electric Motor Rate of Withdrawal 320.00
(m3/hr.)
Date of Energization (In Case of Electric Pump) 06/10/2004
Maximum Allowable Rate = 320.00 Maximum Allowable 12.00
of Withdrawal (n? /hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 652800

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground wate

13
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 544 OF 2023

IN THE MATTER OF:

Paras Nath & Anr. ...Applicants
VERSUS

Uttar Pradesh Pollution Control Board & Ors. ...Respondents

APPLICATION U/S 5§ OF THE LIMITATION ACT R/W
S.151 C.P.C SEEKING CONDONATION OF DELAY IN
FILING REPLY ON BEHALF OF RESPONDENT NO.8 /
IFFCO TO THE OBJECTIONS/REPLY ON BEHALF OF
THE APPLICANTS TO THE JOINT INSPECTION
COMMITTEE REPORT DATED 05.12.2023 FILED

MOST RESPECTFULLY SHOWETH:-

1. That the Petitioner has filed the aforesaid Original
Application.

2. That for the sake of brevity and to avoid multiplicity of
papers, the facts and contentions raised in the reply filed by
the Respondent herein may be read as part and parcel of the
present Application.

3. That on the last date of hearing i.e., vide Order dated
18.04.2024, this Hon’ble Tribunal was pleased to permit the
answering Respondent No. 8 herein four weeks to file
response to the OA and also to respond to the above
submissions of the Applicant and response to the objection
of the Applicant to the Joint Committee report and fixed the
next date of hearing to 23.07.2024.

4. That considering the issue raised the necessary response
was sought from by the Respondent for preparing draft
response. The response was sent by the Respondent,

however certain documents were desired to be necessary to
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be annexed with the reply. The said documents were sent,
based on which the draft response was prepared and sent for
drafting, which was finally sent after vetting to the Ld.
Counsel for filing. Accordingly, the said reply has been filed
by the Respondent No.8. However, this all resulted in a
delay of 66 days in filing the response.

5. That the answering Respondent has always been prompt and
ready in pursuing the present lis. The delay caused is
bonafide and is caused due to reasons beyond the control of
the Respondent and therefore deserved to be condoned in
the given facts and circumstances of the present case. That
no prejudice would be caused if the said delay in filing the

response 1s condoned by this Hon’ble Tribunal.
PRAYER

It is therefore most respectfully prayer that this Hon’ble

Tribunal may be pleased to :-

a. Condone the delay of 66 days in filing reply on behalf of
Respondent No.8 / IFFCO to the objections/reply on
behalf of the Applicants to the joint inspection
committee report dated 05.12.2023, and;

b. Pass any such other or further order(s) as this Hon’ble
Tribunal may deem fit and proper in the facts and

circumstances of the case at hand.

Filed on:21.07.2024 FILED BY:
New Delhi W
[ABHAY KUMAR]

ADVOCATE FOR THE RESPONDENT





